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Central Public Works Department
Notice Inviting e =Tender

NIT No.

02/NIT/CE cum ED/ EE &SM-1/2025-26

Name of work

Dismantling & Demolition including disposal
of unserviceable materials and credit of
serviceable materials of distressed /
dilapidated 11 Nos (G+3) Residential
buildings and multi-purpose hall of RBI at
Chembur, Mumbai.

Earnest Money Deposit cum-
Performance Guarantee

Rs. 18,00,000/-

Time Allowed

04 (four) Months

Last date and time of
Submission of bid

Up to 05:00 PM on 06/09/2025

Executive Engineer & Senior Manager-I,
Ol/o. CE cum ED Mumbai,
CPWD, Navi Mumbai-400614.
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CENTRAL PUBLIC WORKS DEPARTMENT
INFORMATION AND INSTRUCTIONS FOR BIDDERS FOR e-TENDERING
FORMING PART OF BID DOCUMENT

The Executive Engineer & Senior Manager-1 (EE & SM-I), O/o CE cum ED Mumbai,
CPWD, 7" floor, CGO Complex, CBD Belapur Navi Mumbai - 400614, (Telephone
No. 022-27561058, Email ID: eenismpdl@gmail.com) on behalf of the President of
India, invites online Item rate Bids from specialized agencies as well as CPWD and
Non-CPWD contractors having experience of similar work of Demolition/Dismantling
of buildings of Central Govt. / State Govt. / PSUs or any Government Institutions for
the following work:-

of

date

Name of Work

EMD- cum - PG
Period of Completion

Time and
opening of eligibility bid

EMD- cum- PG Deposit
Receipt, and other
documents as specified

submission of eligibility
in the NIT

Last date and time of
and financial bid,

Dismantling & Demolition
including disposal of
unserviceable materials and
credit of serviceable
materials of  distressed

/dilapidated 11 Nos (G+3)

% 18,00,000/-
4 (Four) Months

Residential buildings and

Up to 05:00 PM on 06/09/2025
05:30 PM on 06/09/2025

multi-purpose hall of RBI at

02/NIT/CE cum ED/ EE &SM-1/2025-26

Chembur, Mumbai

The intending bidder must read the terms and conditions of CPWD-6 carefully.
He should only submit his bid if he considers himself eligible and he is in
possession of all the documents required.

Information and instructions for bidders posted on website shall form part of bid
document.




5

The bid document consisting of Form CPWD 47 along with terms and
conditions, plans, specifications etc. for compliance, the schedule of quantities
of various types of item to be executed and other related necessary documents
can also be seen and downloaded from website www.etender.cpwd.gov.in
or www.cpwd.gov.in free of cost.

The intending bidder must have class-Ill digital signature to submit the bid.

But the bid can only be submitted after deposition of original EMD- cum - PG
either in the office of Executive Engineer inviting bids or division office of any
Executive Engineer, CPWD within the period of bid submission and uploading
the mandatory scanned documents such as Insurance Surety Bonds, Account
Payee Demand Draft or Fixed Deposit Receipt or Banker's Cheque or/and
Bank Guarantee including e-Bank Guarantee (for balance amount as
prescribed) from any of the Commercial Bank towards EMD- CUM- PG in
favour of Executive Engineer as mentioned in NIT, receipt for deposition of
original EMD- cum- PG to division office of any Executive Engineer (including
NIT issuing EE), CPWD and other documents as specified.

This receipt shall also be uploaded to the e-tendering website by the intending
bidder up to the specified bid submission date and time.

A part of EMD- cum - PG is acceptable in the form of Bank Guarantee also. In
such case, minimum 50% of earnest money or Rs.20 lakh, whichever is less,
shall have to be deposited in shape prescribed above, and balance may be
deposited in shape of Bank Guarantee of any Commercial bank having validity
for six months or more from the last date of receipt of bids which is to be
scanned and uploaded by the intending bidders.

Copy of Enlistment Order and certificate of work experience and other
documents as specified in the Tender notice shall be scanned and uploaded
to the e-tendering website within the period of bid submission.

Online bid documents submitted by intending bidders shall be opened only of
those bidders, whose EMD- CUM- PG deposited with any division office of
CPWD and other documents scanned and uploaded are found in order.

The bid submitted shall be opened at 05:30 PM on 06/09/2025.

The bid submitted shall become invalid if:

() The bidder is found ineligible.

(i) The bidder does not upload all the self-attested documents as
stipulated in ANNEXURE-A in the bid document.
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The contractor, whose bid is accepted, his EMD cum PG will automatically be
converted to performance guarantee, i.e. Rs 18,00,000/- (Eighteen Lakhs).
This guarantee shall be in the form of Fixed Deposit receipt (FDR), insurance
surety bonds, Account payee demand draft or bank guarantee including e-bank
guarantee (for balance amount as prescribed) from any of the commercial
banks in accordance with the prescribed form. The contractor whose bid is
accepted will also be required to furnish either copy of applicable
licenses/registrations or proof of applying for obtaining labour licenses,
registration with EPFO, ESIC, and BOCW Welfare Board including Provident
Fund Code No. if applicable and also ensure the compliance of aforesaid
provisions by the sub -contractors, if any, engaged by the contractor for the
said work with, in the period specified in Schedule-F.

EMD cum PG will be released after clearance of site / debris from the site
and after grant of EOT whichever is later. In case of delay of work,
noncompliance to contract & statutory conditions or provisions, compensation
and recovery shall be adjusted against this amount and any other amount kept
with the Department.

Contractor/bidder must ensure to quote his lump sum amount for
demolition work of buildings ( in Annexure C) as per bid documents
in the Form CPWD 47 and as per terms and conditions of the contract and
special conditions. If quoted rates are in “Normal Item” this amount will
be paid to the contractor/ Firm by the CPWD. If quoted rates is in “Minus
Item” this amount will be paid to the CPWD by the contractor/Firm.

If quoted amount is positive then the quoted amount of bid shall be inclusive of
all taxes/GST. This shall be noted while quoting the bid amount. If the quoted
amount is negative, no GST invoice / Certificate as GST in / out shall be
provided for this work.

The letter of award shall be issued to the contractor only on receipt of applicable
labour licenses, registration with EPFO, ESIC and BOCW Welfare Board or on
submitting the proof of applying thereof.

Applicants are advised to keep visiting the above-mentioned web- sites from
timeto time (till the deadline for bid submission) for any updates in respect of
the tender documents, if any. Failure to do so shall not absolve the applicant
of his liabilitiesto submit the applications complete in all respect including
updates thereof, if any. An incomplete application may be liable for rejection.

Contractors can upload documents in JPG format and PDF format.

On the bid opening date, the contractor can login and see the bid opening
process. After opening of bids he will receive the competitor bid sheet.
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Intending bidders are advised to inspect and examine the site and its
surroundings and satisfy themselves before submitting their bids as to the
nature of the site (sofar as is practicable) mechanism/equipment/safety
precautions they may require and in general shall themselves obtain all
necessary information as to risks contingencies and other circumstances which
may influence or affect their bid. A bidder shall be deemed to have full
knowledge whether he inspects it or not and no extra charge consequent on
any misunderstanding or otherwise shall be allowed. The bidder shall be
responsible for arranging and maintaining at his own cost all material,
mechanism, equipment’s, tools and plants, water, electricity, access safety
and other facilities for workers, safety requirements to adjoining structures and
all other service requirements to adjoining structures and all other service
required for work unless otherwise specifically provided for in the bid
documents. Submission of a bid by a bidder implies that he has read this notice
and all other contract documents and has made himself aware of the scope of
the work to be done and prevailing condition and local conditions and other
factors.

The competent authority on behalf of the President of India does not bind itself
to accept the highest or any other bid and reserves to itself the authority to
reject anyor all the bids received without assigning any reason. All bids in which
any of the prescribed condition is not fulfilled will not be opened.

Canvassing whether directly or indirectly, in connection with bids is strictly
prohibited and the bids submitted by the bidders who resort to canvassing will
be liable to rejection.

The bid for the proposed work shall remain open for acceptance for period
of Thirty (30) days from the date of opening of financial bids of tender.

(i) If any bidder withdraws his bid or makes any modification in the terms &
conditions of the tender which is not acceptable to the department within
7 days after last date of submission of bids, then the Government shall,
without prejudice to any other right or remedy, be at liberty to forfeit 50%
of the said EMD- CUM- PG amount, irrespective of letter of acceptance
for the work is issued or not.

If any bidder withdraws his bid or makes and modification in the terms &
conditions of the tender which is not acceptable to the department after
expiry of 7days after last date of submission of bids, then the Government
shall, without prejudice to any other right or remedy, be at liberty to
forfeit 100% ofthe said EMD- CUM- PG amount, irrespective of letter of
acceptance for the work is issued or not.

Withdrawal of tender, by the tenderer shall only be made through e-
tender portal. Any other method, i.e. through letter/e-mail etc, shall
not be considered.
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(iv) In case of action as prescribed in para (i) and (ii) above, the bidders
shall notbe allowed to participate in the rebidding process of the same
work.

Agreement shall be drawn with the successful bidder whose bid is accepted.
The successful bidder/contractor on acceptance of his bids by the Accepting
Authority, shall, within Fifteen (15) days from the stipulated date of start of the
work, sign the contract.

On acceptance of bid, full payment of bid amount shall be paid by the bidder to
the department within the period specified in schedule F. Thereatfter,
site/blocks shall be handed over to the agency. Payment equal to quoted bid
amount shall be made through NTRP Portal (Bharatkosh) in favor of
DDO/PAO Code of “Executive Engineer, NISM Project Division-Il,
CPWD, Navi Mumbai”.

In case the contractor fails to deposit the said bid amount within the
time period specified in the Schedule-F, then the EMD- CUM- PG shall be
forfeited by the department and such contractor shall be debarred from
participating in the further bidding process for the work.

Online bid documents submitted by intending bidders shall be opened
only of those bidders, whose documents scanned and uploaded are found in
order. If the bidder /Contractor fail to meet the eligibility criteria, as above, his
bid will be rejected and not opened.

Executive Engineer & Senior Manager-l,
O/o. CE cum ED Mumbai,
CPWD, Navi Mumbai -400614




9

ANNEXURE-A

List of self-attested Documents to be scanned and uploaded within the
period of bid submission:

Insurance Surety Bond or Account Payee Demand Draft or Fixed
Deposit Receipt or Banker's Cheque or Bank Guarantee including e-bank
guarantee (for balance amount as prescribed) from any of the Commercial
banks against EMD- CUM- PG.

GST Registration Certificate of the state in which the work is to be taken
up, ifalready obtained by the bidder.

If the bidder has not obtained GST registration as applicable, then he shall
scan andupload following undertaking along with bid documents.

"If work is awarded to me, l/we shall obtain GST registration certificate,
as applicable, within one month from the date of receipt of award letter or
before release of any Payment by CPWD, whichever is earlier, failing
which l/we shall be responsible for any delay in payments which will be
due towards me/us on accountof the work executed and /or for any action
taken by CPWD or GST department in this regard.”

Copy of receipt for deposition of original EMD- CUM- PG issued from
division office ofany Executive Engineer by EE / AE(P) / AE / AAO CPWD.
(FORM-A). This receipt shall be uploaded to the e-tendering website by
the intending bidder up to the specified bid submission date and time.
Letter Of Transmittal

Attested copies of Experience certificates of similar works of any Central
Govt./ State Government / PSUs or any Government Institutions from an
officer not below the rank of Executive Engineer / Project Manager
(FORM-B)

List of eligible works completed in (FORM-C)

Performance report in (FORM-D)

Certificate of registration of firm / company / Agency

Completion Certificate of the works from an officer not below the rank of EE
PAN Card

Undertaking / Declaration about site inspection (Annexure-B), with
photographs (optional)

All modifications / addendums /corrigendum issued regarding this bidding
process, shall be uploaded on website only and shall not be published in any
Newspaper.

If any information furnished by the applicant is found incorrect at a later stage,
he shallbe liable to be debarred from tendering/taking up of works in CPWD. The
department reserves the right to verify the particulars furnished by the applicant
independently.
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After submission of the bid the agency can re-submit revised bid any number of
times but before last time and date of submission of bid as notified.

While submitting the revised bid, agency can revise the rate of one or more item(s)
any number of times (he need not re-enter rate of all the items) in case of item rate
tender and / or revise the percentage in case of percentage rate tender, with
in the last time and date of submission of bid as notified.

Executive Engineer & Senior Manager-l,
O/o. CE cum ED Mumbai,
CPWD, Navi Mumbai -400614
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CPWD FORM-6 FOR E-TENDERING

The Executive Engineer & Senior Manager (C)-I, O/o. CE cum ED, CPWD, Mumbai,
7th floor, C.G.O complex, Navi Mumbai, on behalf of the President of India invites
online Item Rate Bids from specialized agencies as well as CPWD and Non-CPWD
contractors having experience of similar work of Demolition / Dismantling of
buildings of Central Govt. / State Govt. / PSUs or any Government Institutions for the
following work:-

Name of work: Dismantling & Demolition including disposal of unserviceable
materials and credit of serviceable materials of distressed /dilapidated 11 Nos (G+3)
Residential buildings and multi-purpose hall of RBI at Chembur, Mumbai

1.

Specialized agencies as well as Contractors (CPWD and Non-CPWD) who
fulfill the following requirements shall be eligible to apply. Joint ventures/
Consortiums are not accepted.

The enlistment of the contractor should be valid on the last date of
submission of bid.

Eligibility Criteria for work experience:

To become eligible for participating in the bid process, the bidders shall satisfy
the work experience criteria given below. CPWD enlisted contractors of
appropriate classin composite category also need to upload the work experience
certificates as per similar work criteria. The Contractor should have satisfactorily
completed the Similar work as under:

Three similar completed works each containing Built up Area not less than
5951.6 Sgm.

OR
Two similar completed works each containing Built up Area not less than
8927.4 Sgm.

OR
One similar completed work containing Built up Area not less than 11903.2
Sgm.

Similar work should have been executed in last seven years ending last day of
the month previous to one in which the tenders are invited. Similar work executed
shall be of any Central Govt./State Govt./ PSUs or any Government Institutions.
Private works shall not be considered.

The completion certificate shall indicate the final cost of work as well as whether
any compensation has been levied for delayed completion as per form ‘D’.




Similar Work shall mean:

Demolition/Dismantling including disposal of unserviceable materials of any
residential / commercial/ institutional or like buildings of minimum (G + 3) storied
building, of any Central Govt./State Govt./ PSUs or any Government Institutions
during the last 7 (Seven) years ending last day of month previous to the one in
which the tenders are invited.

Agreement shall be drawn with the successful bidders on prescribed Form No.
CPWD 47 (or other Standard Form as mentioned) which is available as a Govt.
of India Publication and also available on website www.cpwd.gov.in. Bidders
shall quote their rates as per various terms and conditions of the said form,
which will form part of the agreement.

The time allowed for carrying out the work will be 04 (Four) Months from the
date of start as defined in schedule ‘F’ or from the first date of handing over of
the site, whichever is later, in accordance with the phasing, if any, indicated in
the bid documents.

The site for the work is available.

The bid document consisting of plans, specifications, the schedule of
guantitiesof various types of items to be executed and the set of terms and
conditions of the contract to be complied with and other necessary documents
except Standard General Conditions of Contract Form can be seen on website
www.etender.cpwd.gov.in or www.cpwd.gov.in, free of cost.

After submission of the bid the contractor can re-submit revised bid any number
of times but before last time and date of submission of bid as notified.

While submitting the revised bid, contractor can revise the rate of one or more
item(s) any number of times (he need not re-enter rate of all the items) but
before last time and date of submission of bid as notified.

When bids are invited in two/three stage system and if it is desired to submit
revised financial bid then it shall be mandatory to submit revised financial bid.
If not submitted, then the bid submitted earlier shall become invalid.

The bid submitted shall become invalid, if

(i) The bidder is found ineligible.

(i) The bidder does not upload all the documents as stipulated in
ANNEXURE-A in the bid document.

AE EE
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The description of the work is as follows:

Name of work: Dismantling & Demolition including disposal of unserviceable
materials and credit of serviceable materials of distressed /dilapidated 11 Nos
(G+3) Residential buildings and multi-purpose hall, of RBI at Chembur,
Mumbai.

Address: - Plot CTS No.1763 of M/W ward, Maitri Park, Janardan Patil
Marg, Near Diamond Garden, Behind K Star Mall, Chembur(E), Mumbai-
400071.

Intending Bidders are advised to inspect and examine the site and its
surroundings and satisfy themselves before submitting their bids as to the
nature of the ground and sub-soil (so far as is practicable), the form and nature
of the site, the means of access to the site, the accommodation they may
require and in general shall themselves obtain all necessaryinformation as to
risks, contingencies and other circumstances which may influence or affect
their bid. A bidders shall be deemed to have full knowledge of the site whether
he inspects it or not and no extra charge consequent on any misunderstanding
or otherwise shall be allowed. The bidders shall be responsible for arranging
and maintaining at his own cost all materials, tools & plants, water, electricity
access, facilities for workers and allother services required for executing the
work unless otherwise specifically provided for in the contract documents.
Submission of a bid by a bidders implies that he has read this notice and all

other contract documents and has made himself aware of the scope and
specifications of the work to be done and of conditions and rates at which
stores, tools andplant, etc. will be issued to him by the Government and local
conditions and other factors having a bearing on the execution of the work.

Description of buildings: -

Name of work:- Dismantling & Demolition including disposal of unserviceable
materials and credit of serviceable materials of distressed /dilapidated 11 Nos
(G+3) Residential buildings and multi-purpose hall, of RBI at Chembur, Mumbai
With total built up area of 14879 sqm.

Scope of Work: -The scope of work includes demolition of the following
buildingsincluding disposal of unserviceable material and credit of serviceable
material.

Location of Number of Buildings No. of Area
Buildings Storeys (sqm)

Residential Buildings

Chembur (East), Mumbai (11 nos)

G+3 14529

Chembur (East), Mumbai Multi-purpose hall (1 no) Gfrlggrr‘d 350

say 14879
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The above area refers to build-up area and is indicative only. No claim
whatsoever is admissible in case of there is a variation in the area at site.

Self-Attested copies of Experience certificates of Similar works In (FORM-B)
for any Central Govt./State Govt./ PSUs or any Government Institution from an
officer not below the rank of Executive Engineer/ Project Manager shall be
uploaded. Such experience certificate should clearly mention number of
storeys of RCC/load bearing building etc. The bidder shall meet the laid down
criteria to become eligible for further processing of tender. If the bidder fails to
meet any of the laid down criteria of work experience, his/their financial bid will
not be opened. The decision of Executive Engineer & Senior Manager (C)-I
shall be binding and final in this regard.

The competent authority on behalf of the President of India does not bind itself
to accept the lowest or any other bid and reserves to itself the authority to reject
any or all the bids received without the assignment of any reason. All bids in
which any of the prescribed condition is not fulfilled or any condition including
that of conditional rebate is put forth by the bidders shall be summarily rejected.

Canvassing whether directly or indirectly, in connection with bidders is strictly
prohibited and the bids submitted by the contractors who resort to canvassing
will be liable for rejection.

The competent authority on behalf of President of India reserves to himself the
right of accepting the whole or any part of the bid and the bidders shall be
bound to perform the same at the rate quoted.

The contractor shall not be permitted to bid for works in the CPWD Circle
(Division in case of contractors of Horticulture/Nursery category) responsible
for award and execution of contracts, in which his near relative is posted a
Divisional Accountant or as an officer in any capacity between the grades of
Superintending Engineer and Junior Engineer (both inclusive). He shall also
intimate the names of persons who are working with him in any capacity or are
subsequently employed by him and who are near relatives to any Gazetted
officer in the Central Public Works Department or in the Ministry of Urban
Development. Any breach of this condition by the contractor would render him
liable to be removed from the approved list of contractors of this Department.

No Engineer of Gazetted Rank or other Gazetted Officer employed in
Engineering or Administrative duties in an Engineering Department of the
Government of India is allowed to work as a contractor for a period of one year
after his retirement from Government service, without the prior permission of

AE EE
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the Government of India in writing. This contract is liable to be cancelled if either
the contractor or any of his employees is found any time to be such a person
who had not obtained the permission of the Government of India as aforesaid
before submission of the bid or engagement in the contractor’s service.

The bid for the works shall remain open for acceptance for a period of 30
(Thirty) days from the date of opening of technical bids in case of single bid
system.

This notice inviting Bid shall form a part of the contract document. The
successful bidder/ contractor, on acceptance of his bid by the Accepting
Authority shall within 15 days from the stipulated date of start of the work, sign
the contract consisting of: -

The Notice Inviting Bid, all the documents including additional conditions,
specifications and drawings, if any, form part of the bid as uploaded at the time
of invitation of bid and the rates quoted online at the time of submission of bid
and acceptance thereof together with any correspondence leading thereto.

Standard C.P.W.D. Form 47 or other Standard C.P.W.D. Form as applicable.

Executive Engineer & Senior Manager-l,
O/o. CE cum ED Mumbai,
CPWD, Navi Mumbai -400614
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FORM-A

Receipt of Deposition of original EMD- CUM- PG

(Receipt No

(To be filled by NIT approving authority / EE at the time of issue of NIT And to be uploaded along with NIT)

Name of work: Dismantling & Demolition including disposal of unserviceable
materials and credit of serviceable materials of distressed /dilapidated 11 Nos (G+3)
Residential buildings and multi-purpose hall of RBI at Chembur, Mumbai.

NIT No.: 02/NIT/CE cum ED/ EE &SM-1/2025-26

Estimated Cost: - N.A.

Amount of Earnest Money Deposit cum PG: - Rs.18,00,000/-

Last date of submission of bid: -06/09/2025 on or before 05:00 p.m.
(EMD- CUM- PG shall be drawn in favour of “The Executive Engineer,
NISM Project Division-ll, CPWD, Navi Mumbai)

(To be filled by EMD- cum - PG receiving EE)

1. Name of Contractor: -

2. FOorm of EMD- CUM = PG m oo,

3. Amount of Earnest Money cum PG: -.........cooiiiiiiiiiennnnnn.

4. Date of Submission of EMD-cum -PG: -

Signature, Name and Designation of EMD- CUM- PG
Receiving officer (EE/AE (P)/AE/AAO)
along with office stamp




17

Proforma-1

(Guarantee offered by Bank to CPWD in connection with the execution of
contracts)

Form of Bank Guarantee for Earnest Money Deposit / Performance
Guarantee/ Security Deposit/ Mobilization Advance

Whereas the Executive Engineer
division) CPWD on behalf of the President of India
(hereinafter called "The Government”) has invited bids
number)
(Name of work)
Government has further agreed to accept irrevocable Bank Guarantee for Rs.
(Rupees .... only) valid up to
as Earnest Money Deposit
address  of

(Hereinafter called "the contractor”) for compliance of his obligations in
accordance with the terms and conditions of the said NIT.

OR

Whereas the Executive Engineer (name of division),
CPWD on behalf of the President of India (hereinafter called "The Government”)
has entered into an agreement bearing number
With...... (name and address of
contractor)

(hereinafter called "the
Contractor”) execution of

(name of work)

The Government has further agreed to accept an irrevocable Bank
Guarantee for
only) valid up to (date) as Performance
Guarantee/security Deposit/Mobilization Advance from the said Contractor for
compliance of his obligations in accordance with the terms and conditions of the
agreement.

We,(indicate the name of the bank) (herein after referred to as “the Bank”),
Hereby undertake to pay to the Government an amount not exceeding
(Rupees

only) on demand by the Government within 10 days

of the demand.
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(indicate the name of the Bank) do here by undertake to pay
the amount due and payable under this guarantee without any demur, merely
on a demand from the Government stating that the amount claimed is required
to meet the recoveries due or likely to be due from the said contractor. Any
such demand made on the Bank shall be conclusive as regards the amount
due and payable by the Bank under this Guarantee. However, our liability under
this guarantee shall be restricted to an amount not exceeding Rs.

(Rupees only).

(indicate the name of the Bank) , further
undertake to pay the Government any money so demanded notwithstanding
any dispute or disputes raised by the contractor in any suit or proceeding
pending before any court or Tribunal, our liability under this Bank Guarantee
being absolute and unequivocal. The payment so made by us under this Bank
Guarantee shall be a valid discharge of our liability for payment there under
and the contractor shall have no claim against us for making such payment.

(indicate the name of the Bank) further agree that the
Government shall have the fullest liberty without our consent and without
affecting in any manner our obligation here under to vary any of the terms and
conditions of the said agreement or to extend time of performance by the said
contractor from time to time or to postpone for any time or from time to time any
of the powers exercisable by the Government against the said contractor and
to forbear or enforce any of the terms and conditions rerating to the said
agreement and we shall not be relieved from our liability by reason of any such
variation or extension being granted to the said contractor or for any
forbearance, act of omission on the part of the Government or any indulgence
by the Government to the said contractor or by any such matter or thing
whatsoever which under the law relating to sureties would, but for this
provision, have effect of so relieving us.

(indicate the name of the Bank) further agree that the
Government at its option shall be entitled to enforce this Guarantee against the
Bank as a principal debtor at the first instance without proceeding against the
contractor and notwithstanding any security or other guarantee the
Government may have in relation to the Contractor's liabilities.

This guarantee will not be discharged due to the change in the constitution of
the Bank or the contractor.

(indicate the name of the Bank) undertake not to
revoke this guarantee except with the consent of the Government in writing.
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This Bank Guarantee shall be valid up to

extended on demand by the Government. Notwithstanding anything mentioned

above, or liability against this guarantee is restricted to
(Rupees only) and unless a claim in writing is

lodged with us within the date of expiry or extended date of expiry of this

guarantee, all our liabilities under this guarantee shall stand discharged.

Withesses:

1. Signature
Name & Address

2. Signature
Name & Address

Authorized signatory Name
Designation Staff code no. Bank seal




20

LETTER OF TRANSMITTAL

To,

Executive Engineer & Senior Manager-l,
O/o. CE cum ED Mumbai,

CPWD, Navi Mumbai -400614

Subject: Submission of bids for the work of: Dismantling & Demolition including
disposal of unserviceable materials and credit of serviceable materials of distressed
/dilapidated 11 Nos (G+3) Residential buildings and multi-purpose hall of RBI at
Chembur, Mumbai.

Sir,

Having examined the details given in the bid document for the above work, I/we hereby
submit the relevant information.

1. I/we hereby certify that all the statement made and information supplied in the
enclosed forms B, C & D and accompanying statements are true and correct.

I/we have furnished all information and details necessary for eligibility and have
no further pertinent information to supply.

I/'we submit the following certificates in support of our suitability, technical
knowledge and capability for having successfully completed the following
eligible similar works:

Name of work Certificate from

Certificate: It is certified that the information given in the enclosed eligibility bid are
correct. It is also certified that | / We shall be liable to be debarred, disqualified /
cancellation of enlistment in case any information furnished by me / us is found to be
incorrect.

Enclosures: Seal of bidder

Date of submission:

Signature(s) of Bidder(s).
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FORM-B
FORMAT OF CERTIFICATE OF EXPERIENCE OF SIMILAR WORKS

NaME Of AQENCY & .o e e

Built up area of buildings for which demolition /dismantling work carried out: -
No. of storeys of the building demolished: -...............ccooiiiiiii
Stipulated Date of Start of Work: -

Stipulated Date of Completion of Work: -...... ...,

Actual Date of Completion: - ... ...

Sign & Seal of Authorized Signatory of Client (An officer not below the rank of
Executive Engineer / Project Manager)

Designation

Contact Number

Note: - Demolition / Dismantling work of buildings of Central Govt / State Govt / PSUs
or any Government Institutions shall only be considered eligible for similar works as
per eligibility criteria.
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Signature of Bidder (S)

Indicate gross amount claimed and amount awarded by the Arbitrator in Column

No. 9
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FORM-D
PERFORMANCE REPORT OF WORKS REFERRED TO IN FORM “C”

Name of Work/ Project & Location

NaME Of AQENCY: .. e e

Estimated Cost: ...
Tendered CoSt: .. ...
Date of Start of Work: -

Stipulated Date of Completion of Work

Actual date of completion: ...
Amount of Compensation levied for delayed completion, if any: ...............
Amount of reduced rate items, ifany: ...

11. Performance Report

Sr. No Description Remarks
Quality of Work Very Good/ Good/ Fair/ Poor

Financial Soundness Very Good/ Good/ Fair/ Poor

Technical Proficiency Very Good/ Good/ Fair/ Poor

Resourcefulness Very Good/ Good/ Fair/ Poor

General Behavior Very Good/ Good/ Fair/ Poor

Sign & Seal of Authorized Signatory of Client

(An officer not below the rank of Executive Engineer / Project Manager)




Designation

Contact Number

Email-ld

Note: - Demolition / Dismantling work of buildings of Central Govt / State Govt / PSUs
or any Government Institutions shall only be considered eligible for similar works as
per eligibility criteria.
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ANNEXURE -B
DECLARATION ABOUT SITE INSPECTION

To,

Executive Engineer & Senior Manager-I,
O/o. CE cum ED Mumbai,

CPWD, Navi Mumbai -400614

Name of work: Dismantling & Demolition including disposal of unserviceable
materials and credit of serviceable materials of distressed /dilapidated 11 Nos (G+3)
Residential buildings and multi-purpose hall, of RBI at Chembur, Mumbai

Dear Sir,

It is hereby declared that as per CPWD-6 FOR e-BIDDING and as per terms
and conditions of this tender document, I1/We, the bidder inspected and examined the
subject site and its surroundings and satisfied myself / ourselves as to the nature of
the ground and sub-soil (so far as is practicable), the forms and nature of the site,
before submitting the bid, the accommodation which may be required and all
necessary information as to risks, contingencies and other circumstances which may
influence or affect our bid have been obtained. I/We, the bidder shall have full
knowledge of the site and no extra charge consequent upon misunderstanding or
otherwise shall be claimed in later date. I/We, the bidder shall be responsible for

engaging and maintaining at own cost all materials, tools & plants, water, electricity
access, facilities for workers and all other services required for executing the work in
full compliance to statutory guidelines, unless otherwise specifically provided for in
contract documents. Submission of the bid by me/us implies that I/We have read this
notice and all other contract documents and have made myself /ourselves aware of
the scope and specifications of the work to be done and local conditions and other
factors having a bearing on the execution of the work.

Yours faithfully

(Duly authorized signatory of the bidder)




Form CPWD 47

GOVERNMENT OF INDIA
CENTRALPUBLIC WORKS DEPARTMENT

STATE: MAHARASTRA BRANCH: B &R

Item Rate Tender for the works: - Dismantling & Demolition including disposal of
unserviceable materials and credit of serviceable materials of distressed
/dilapidated 11 Nos (G+3) Residential buildings and Multi- purpose hall, of RBI
at Chembur, Mumbai.

| / We have read and examined the notice inviting bid, schedule - A, B, C, D, E & F,
specifications applicable, Drawings & Designs, General Rules and Directions,
Conditions of Contract for CPWD Works of 2023 for Maintenance with amendments
up to the last date of submission of bids, clauses of contract, Special conditions,
schedule of rates & other documents and Rules referred to in the conditions of contract
and all other contents in the bid document for the work.

I/We hereby bid for the execution of the work specified above, within the time specified
in Schedule ‘F’ viz., schedule of quantity and approved drawings and in accordance
in all respect with the specifications, designs, drawing and instructions in writing
referred to in Rule-1 of General Rules and Directions and in Clause 11 of the
Conditions of contract of 2023 for Maintenance with amendments up to the last date
of submission of bids.

| / We agree to keep the bid open for Thirty (30) days from the date of last date of
receipt of bid and not to make any modification in its terms and conditions.

A sum of %18,00,000/- is hereby forwarded in form of Insurance Surety Bonds,
Account Payee Demand Draft, Fixed Deposit Receipt, Banker's Cheque or Bank
Guarantee (for balance amount as prescribed) from any of the Commercial banks
against EMD- CUM- PG. EMD which shall be withdrawn with in a fortnight of the tender
being rejected by the Executive Engineer & Senior Manager (C)-I or if accepted and
the tenderer fails to complete the contract the said amount will be forfeited absolutely.
No interest is payable on EMD- CUM- PG. On satisfactory completion of the work, the
performance guarantee, (EMD which shall be converted into PG after acceptance of
tender), will be refunded to the contractor subject to contract terms and conditions.
This is to be without prejudice to any other right or remedy of the Government on
account of any default of the Contractor.

Further, if | / We fail to commence the work as specified, I/We agree that the President
of India or his successors in office shall without prejudice to any other right or remedy
available in law, be at liberty to forfeit the said performance guarantee and bid amount
if any absolutely, the said performance guarantee and bid amount if any shall be a
guarantee to execute all the works referred to in the bid documents upon the terms
and conditions.
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Further, I/We agree that in case of forfeiture of Earnest Money cum Performance
Guarantee or bid amount if any as aforesaid, I/We shall be debarred for participation
in the re-bidding process of the work.

I/'we undertake and confirm that eligible similar work(s) has/have not been got
executed through another agency on back-to-back basis. Further that, if such a
violation comes to the notice of Department, then I/we shall be debarred for bidding in
CPWD in future forever. Also, if such a violation comes to the notice of Department
before date of start of work, the Engineer-in-charge shall be free to forfeit the entire
amount of Earnest Money cum Performance Guarantee or bid amount if any.

I/'We, am/ are hereby declare that I/We shall treat the bid documents drawings and
other records connected with the work as secret/confidential documents and shall not
communicate information derived there from to any person other than a person to
whom I/We, am/are authorized to communicate the same or use the information in
any manner prejudicial to the safety of the State.

Signature of Bidder: ...
Signature of Witness

Name of Witness

Address of Witness

Occupation of Witness

The undersigned hereby accepted the above tender on behalf of the President of
India for sum of Rs

The letters referred to below shall form part of this contract agreement: -

(@)

For & on behalf of President of India
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PROFORMA OF SCHEDULES

SCHEDULE ‘A’ Enclosed
Schedule of quantities

SCHEDULE ‘B’
Schedule of materials to be issued to the
contractor

~ |Rates in figures & words at

charged to the contractor
2 4 5

Place of
Issue

(Material required for the work shall be arranged by the Contractor)
SCHEDULE ‘C’

Tools and plants to be hired to the contractor

S.No Description Hire charges per day Place of Issue

1 4

(shall be arranged by the Contractor)

SCHEDULE ‘D’
Extra schedule for specific requirements/

documents for the work, if any NIL

SCHEDULE ‘E’ GCC MAINTENANCE WORKS 2023
with all corrections up to the last date

Reference to General Conditions of of submission of bids

contract:

Name of Work: Dismantling & Demolition including disposal of unserviceable
materials and credit of serviceable materials of distressed /dilapidated 11 Nos (G+3)
Residential buildings and multi-purpose hall of RBI at Chembur, Mumbai

® Performance Guarantee Rs. 18,00,000/-

(i) Security Deposit NIL

SCHEDULE ‘F’

General Rules & Directions:

Officer inviting bid Executive Engineer & Senior Manager-I,
O/o. CE cum ED Mumbai,

CPWD, Navi Mumbai -400614

Definitions:

2(i) Engineer-in-Charge Executive Engineer & Senior Manager
(C)-l
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2(ii) Accepting Authority CE cum ED Mumbai, CPWD, Navi
Mumbai

2(iil) Standard schedule of Rates DSR 2023 with up-to-date correction
slips

2(iv) Department Central Public Works Department

2(v)Standard CPWD Contract Form, CPWD Form- 47
Modified & corrected up to the date
of inviting bids.

2. Clause 1:-

(1) Time allowed for submission of
bid Amount if any Programme
Chart (Time and Progress), and
Applicable  labour licenses,
registration with EPFO, ESIC or
proof of applying thereof from the
date of issue of letter of
acceptance, in days

Maximum allowable extension
with late fee @ 0.1% per day of
bid Amount beyond the period
provided in(i)above

3. Clause 2:-

Authority for fixing compensation under |CE cum ED Mumbai, CPWD, Navi
Clause 2: (Based on absolute quoted [Mumbai OR successor thereof
tender amount)

Whether Clause 2A shall be applicable No

4. Clause 5:-

() Number of days from the date of 10 (ten) days
issue of letter of acceptance for
reckoning date of start.




Milestone (S) —As per table below

Sr
no

Description of work

Amount to be withheld/
recovered from PG in
case of non-
achievement of
milestone (% of
tendered amount)

Barricading, water spraying and
all other
arrangements/approvals to
comply with BMC norms for
dismantling.

1%

Dismantling & Demolition of 50%
buildings including disposal of
unserviceable materials and
credit of serviceable materials of
50%.

2 months

Complete dismantling &
Demolition including disposal of
unserviceable materials and
credit of serviceable materials

3.5 months

Making the whole site clear of
debris

4 months

1.25%

The work of demolition shall be carried out in a systematically planned
manner, starting from pre-decided location(s). The agency has to
submit a scheme /plan of demolition and get it approved from the
Engineer-in-charge within 7 days and to carry out the work
accordingly. Failure on this account will attract a non-refundable

recovery of Rs.10000/- per day.

Time allowed for execution of work:

04 (Four) Months

Extension of time (Engineer in Charge
or Engineer in Charge of Major
Component in case of Composite
Contracts, as the  case may be)

Executive Engineer & Senior
Manager (C)-1 OR successor
thereof

Rescheduling of milestones

CE cum ED Mumbai, CPWD,
Navi Mumbai OR successor
thereof

Shifting of date of start in case of delay
in handing over of site

Executive Engineer & Senior
Manager (C) -I




Clause applicable -6

Computerized Measurement

Book (CMB)

Clause 10C

Not Applicable

Clause 10CA

Not Applicable

Clause 10CC

Not Applicable

Clause 11

Specifications to be followed for

execution work

C.P.W.D. Specifications 2019,
with up-to-date correction slips &
relevant I.S. Code, safety code
and other documents.

Clause 16

Competent Authority for

reduced rates

deciding

CE cum ED Mumbai, CPWD,
Navi Mumbai OR successor
thereof

Clause 19

The contractor shall obtain a valid
license under the Contract Labour
(R&A) Act, 1970 and the Contract
Labour (Regulation and Abolition)
Central Rules, 1971 before the
commencement of the work, and
continue to have a valid license until
the completion of the work.

The contractor shall also comply
with provisions of the Inter-State
Migrant Workmen (Regulation of
Employment and Conditions of
Service) Act, 1979.

Clause 19 (C)
Authority to decide penalty for each
default:

EE & SM (C)-l, O/o CE cum ED

Mumbai

Clause 19 (D)
Authority to decide penalty for each
default:

EE & SM (C)-I, O/o CE cum ED

Mumbai

Clause 19 (G)
Authority to decide penalty for each
default:

EE & SM (C)-l, O/o CE cum ED

Mumbai

Clause 19 (K)
Authority to decide penalty for each
default:

EE & SM (C)-l, O/o CE cum ED

Mumbai

Clause 25: Settlement of Disputes & Arbitration

Conciliator

SDG(Mumbai), CPWD (or his
successor or any other
authority as notified by CPWD
Directorate)




Arbitrator appointing authority

CE cum ED, Mumbai CPWD,
Navi Mumbai (or his successor
or any other authority asnotified
by CPWD Directorate)

Place of arbitration

Mumbai.

Cause 32 (i): Requirement of Technical Representative(s) and

Recovery Rate

Minimum
Qualification of
Technical
Representative

Discip
line

Designation
(Principal
Technical/
Technical
representative)

Minimum
experience

Rate/ per month at
which recovery
shall be made from
the contractor in
the event of not
fulfilling provision
of clause 32(i)
Figures Words.

Graduate
Engineer
or
Diploma
Engineer

Technical
Representative

2 Years
&
5 years

Rs. 35,000/-
(Rupees Thirty-
Five Thousand

Only)

Diploma in
industrial /
Construction
safety

Safety
Manager

2 Years

Rs. 35,000/-
(Rupees Thirty-
Five Thousand

Only)

Assistant Engineers retired from Government services that are
holding Diploma will be treated at par with Graduate Engineers.

Diploma holder with minimum 10-year relevant experience with a
reputed construction co. can be treated at par with Graduate
Engineers for the purpose of such deployment subject to condition
that such diploma holders should not exceed of 50% of requirement
of degree engineers. (Modified vide OM DG/CON/272dt. 21.08.2013)
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Section-|
Brief Scope of Work

The present bid is for Dismantling & Demolition including disposal of
unserviceable materials and credit of serviceable materials of distressed
/dilapidated 11 Nos (G+3) Residential buildings and multi-purpose hall of RBI at
Chembur, Mumbai.

The scope of work includes demolition of following buildings including disposal of
unserviceable material and credit of serviceable materials.

Sr. Location of Buildings No. of Buildings. No. of Area
No. Storeys | (sqm)

1 |Chembur (East), Mumbai Residential Buildings
(11 nos)

Multi-purpose hall (1 no)

G+3 14529

Ground
Floor

Say 14879

2 (Chembur (East), Mumbai 350

The above area refers to built-up area and is indicative only. No claim
whatsoever is admissible in case of there is a variation in the area at site.

Description of buildings: -

Dismantling & Demolition including disposal of unserviceable materials and
credit of serviceable materials of distressed /dilapidated 11 Nos (G+3)
Residential buildings and multi-purpose hall of RBI at Chembur, Mumbai.

1. The agency shall follow all the norms prescribed as per National Green
Tribunal. Use of Anti-Smog Guns and sprinkling of water while demolition if
required by way of any local body/ statutory regulation shall be done by
agency at their cost. The demolition shall be done only after erecting
temporary barricading around the working area.

The buildings/installations shall be handed over on “as is where is basis” to
the successful bider from the date of acceptance of the bid. At present,
buildings are completely vacant which shall be handed over to the agency
immediately after the award of the work. The quarters which have been
handed over to the agency by CPWD shall be demolished by the agency
within stipulated time frame as per bid. The demolition shall be done after
erecting barricading/wind barrier of required height all around the block/s.
Nothing extra shall be paid for this.
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It shall be the responsibility of the successful bidder to maintain the security /
watch and ward of the buildings to be dismantled after taking over of the
buildings and the Engineer-in-Charge shall not be responsible for any loss of
any materials from the site.

The Building shall be demolished completely above ground level, foundations
upto 300mm depth below existing ground level etc. All dismantled materials
(C & D waste) shall be removed from the site and the site shall be leveled, up
to existing level clear and tidy. The site shall be leveled and dressed neatly
before handing over to the department.

The Agency shall be responsible for any damage done in the demolition and
indemnify the Government against any claim on account thereof including
third party and workmen’s Compensation claims. If any damage is done to any
adjoining property, the Engineer-in-Charge shall be entitled to have the same
put right at the risk and expense of the successful bidder or treat the default
as a ground for terminating the contract. Site shall be handed over to the
Agency on as is where is basis. All existing blocks for the purpose of
demolition shall be handed over with fixtures in the existing structures
/premises except the property of service providers such as services passing
through the site such as property of MTNL, MCGM, MMRDA etc.

The Agency shall acquire no interest in the land comprised in the said property
except a permission to enter thereon for the demolition only aforesaid & for
demolition of structure as per terms and conditions of this bid document and
shall not be entitled to reside or allow anyone to reside or remain on the
property except watchmen during the contract period/ extended contract
period.

The work shall be executed without creating disturbance to the movement of
the people on the adjoining roads. Care shall be taken to prevent dust
spreading beyond the building to be demolished. The work shall be executed
without making heavy noise.

No explosives shall be used for dismantling of the buildings/foundations.

The Agency shall abide by the restrictions, rules, regulations and timings
imposed by the department on the working and on movement of labour,
materials etc.

The Agency shall take instructions from the Engineer-In-Charge for stacking
of materials. Excavated earth / building rubbish shall be stacked in accordance
with the plan approved by Engineer-in-charge.
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The agency shall appoint sufficient qualified Safety-personnel for taking
care of implementation of safety norms during the demolition work. Any
untoward incident happening during demolition shall be the
responsibility of the Agency.

No unauthorized person should be allowed to enter workspace without
following the prescribed safety norms. All the dangerous moving parts of the
portable / fixed machineries being used shall be adequately guarded. Inserting
of bare wires for tapping the power from electrical sockets is completely
prohibited. All unsafe conditions, unsafe acts identified by agency, reported
by site supervisors and / or safety personnel to be corrected immediately.

All Indian Standard Specification / or guidelines of any competent authority
shall be followed by the Agency.

The debris / building rubbish waste and the Construction & Demolition waste
commonly known as C & D waste generated from the demolition work, shall
be taken out to be disposed off the campus in a legal and environment-friendly
way to the “declared dumping/Land fill sites”, after approval of Engineer-in-
charge. The documentary proof with respect to disposal of all C&D waste
generated out of demolition work shall be submitted to Engineer-in-
charge on weekly basis. The waste shall be disposed of as per local body
regulations in any approved dumping ground approved by local body.

The material like bricks, wooden doors, trusses, steel reinforcement rods and
debris etc. from demolition including the electrical installations and fittings
shall become the property of agency. All Serviceable as well as unserviceable
materials shall become the property of the contractor and he shall clear the
site free from all materials.

All Local Byelaws, CPWD guidelines, NGT guidelines, MoEF guidelines etc.
shall be strictly adhered to while executing the works. Contractor shall be
responsible to obtain all required permits / approvals from local body or any
other authority for demolition work prior to starting the work. Nothing extra
shall be paid in this regard. The agency shall comply all the guidelines/orders
issued by local/State/Central authorities in respect with COVID-19 pandemic
as and when required. All protocols related to Covid-19 as per the guidelines
of Government of India shall be followed and nothing extra shall be paid for
this.

All safety precautions shall be taken during the execution of demolition of the
buildings. The CPWD safety code and BIS codes of practice shall be followed
strictly. All GRIHA norms shall be implemented to prevent Noise, Air and dust
pollution at site by sprinkling water or/and by use of Anti-Smog gun at required

AE EE
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intervals. Necessary barricading around the work site with Metal sheeting/
Green fabric net up to a required height of shall be provided.

Necessary approvals from Local Traffic Police for transportation of building
debris, C&D waste from the site to the approved C&D waste plant/local body
approved dumping grounds should be obtained by the contractor at his own
cost.

No temporary electrical connection shall be provided by the Engineer-in-
Charge/CPWD. The contractor shall make his own arrangement of temporary
electrical connection from the Local Power Distribution Company,
fuel/generator for running of tools, plants and machinery required for
demolition work. Nothing extra shall be paid for this.

The existing boundary wall of the plot along with railing, gates, etc. shall
be kept intact and is not included in the scope of this demolition work.
Contractor shall maintain the boundary wall as it is and hand over the
same after completion of work.

The contractor shall arrange to disconnect existing water, sewer, electrical,
etc. connections before start of demolition work. department/ client may
provide necessary hand if required.

The contractor shall conduct videography of site and also obtain high
resolution photographs of existing structures/features before start of
demolition work and after completion of work. The videos and photographs
shall be submitted to engineer-in-charge in CD/pen drive before start of
demolition work and after completion of work.

Rate quoted by agency is inclusive of all above condition /activities (1-22).

Temporary connection of water supply, electricity etc required for work taken
by agency has to surrender to concern agency from which connection has
been taken along with all dues, electricity charges, water charges etc to be
paid and submit NOC to CPWD as well as RBI before the release of EMD-
CUM-PG.

kkkkkk kkkkkk
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GENERAL CONDITIONS

The contractor shall quote the rates(in ANNEXURE-C) in figures and words for
demolition in the schedule attached. If the amount so quoted in financial bid is
in minus, the same shall be deposited in whole to Executive Engineer & SM
(C)-1, O/o CE cum ED, Mumbai. before start of demolition work accurately. In
case of any discrepancy in rates or amount, the procedure specified in the
contract document of CPWD shall be followed.

Except for the items, for which particular specifications are given or where it is
specifically mentioned otherwise in the description of the items in the schedule
of quantities, the work shall generally be carried out in accordance with the
“CPWD Specifications 2019 Vol. | & Il with up to date correction slips (up
to date of receipt of bid) and instructions of Engineer-In-Charge. Wherever
CPWD Specifications are silent, the latest IS Codes / Specifications shall be
followed. The work in general shall be executed as per additional conditions,
special conditions, provisions of this tender document.

The rates for all items of work shall, unless clearly specified otherwise, include
cost of all labour, material, tools and plants and other inputs involved in the
execution of the item.

The contractor(s) shall quote all-inclusive rates against the item in the schedule
of quantities and nothing extra shall be payable for any of the conditions and
specifications mentioned in the bid documents unless specifically specified
otherwise.

The rate for all item in which the use of cement is involved is inclusive of
charges for curing.

The work shall be executed and measured as per metric dimensions given in
the schedule of quantities, drawings etc. (FPS units wherever indicated are for
guidelines only)

The contractor shall indemnify the Govt. against any claims or obligations
arising out of any damage to adjacent property, structure or to building work
done by him.

Licenses: -

0] The contractor shall pay to the municipal, police or other
authorities all the fees etc. that may be required by law, obtain
requisite licenses for temporary constructions, enclosures and pay
all fees taxes and charges which shall be leviable on account of his
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obligations in executions of the contract. No extra claim will be
entertained on this account.

All licensing fees, royalty charges for property rights etc. if any
shall be paid by the contractor direct to the authorities concerned.
No extra claim will be entertained on this account.

The contractor shall be responsible for the safety of all Govt. T&Ps, fittings and
fixtures including sanitary and water supply fittings and fixtures against
pilferage and breakage during the period of running of the contract.

The order of preference in case of any discrepancy as indicated under
“Conditions of Contract” given in the General Conditions of contract for
Central P.W.D. works 2023- Maintenance works.

Preference will be given following:
I. Description of schedule of quantities.

il. Special, Additional and General conditions, if any.

iii. Contract clauses of General conditions of contract for Central P.W.D.
works 2020 Form- Maintenance Works.
CPWD Specifications

Architectural drawings.
Vi. Indian Standard Specifications/BIS.
Vii. Sound engineering practice.
viii.  Manufacturers specifications

Any reference made to any Indian Standard Specifications in these documents,
shall imply to the latest version of that standard, including such
revisions/amendments as issued by the Bureau of Indian Standards up to last
date of receipt of bids. The contractor shall keep at his own cost all such
publications of relevant Indian Standards applicable to the work at site.

The contractor shall be bound to follow the instruction and restrictions
imposed by the Administration/Police authorities on the working and/or
movement of labour, materials etc. and nothing extra shall be payable on this
account or due to less/restricted working hours or suspension of work or any
detours in movement of vehicles due to stated instructions and restrictions.
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Any damage caused by the contractor to the existing
building/installation/roads/ boundary walls shall be made good by him (the
contractor) at his own cost.

Some restrictions may be imposed by the security staff/ Mumbai police on
the working and for movement of labour, materials etc. No claim whatsoever
shall be entertained on this account.

0] The movement of trucks and vehicles shall be regulated in accordance
with rules and regulations as approved by competent authority.

The contractor shall be bound to follow all such restrictions /
instructions and nothing extra shall be payable on this account.

No claim whatsoever will be entertained by the department on account
of any, restrictions (including temporary suspension of work) imposed
by the security agencies in execution of work.

No space for labour huts shall be provided by the department at the site of
work. Bidders shall quote their rates accordingly, nothing extra shall be paid
on this account.

The contractor shall see the approaches to the site. In case, any approach
from main road is required by the contractor, the same shall be provided,
improved and maintained by the contractor at his own cost. No payment shall
be made on this account.

Building shall be at the risk/in the custody of the contractor after the quoted
amount is deposited by the contractor.

No labour below the age of 18 years shall be employee on the work of
demolition.

The contractor shall pay his labour not less than minimum wages as
prescribed by the Govt. time to time.
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SPECIAL CONDITIONS FOR DEMOLITION

All dismantling /demolition works shall carried out as per C.P.W.D
specifications 2019 Vol-I & Il with up to date correction slips and as per latest
IS code.

The Contractor shall have to make payment to the department equal to the
guoted minus bid amount within time period specified in Schedule- F and only
after that site will be handed over to the agency. GST or any other tax on
materials /work as applicable shall be paid by the agency himself. The agency
shall quote his rates considering all such taxes. If the agency fails to deposit
the quoted minus bid amount with the department within time period specified
in Schedule-F, the EMD- CUM- PG amount of the agency shall be forfeited and
such agency shall not be allowed to participate in further bidding process for
the work.

The agency shall pursue with the local body and obtain NOC (No Objection
Certificate) from local body BMC/MCGM/MMRDA prior to carrying out the
demolition work if required. The same NOC shall be submitted to Engineer-in-
charge by the agency prior to execution of the work. Nothing extra shall be paid
to the agency on this account.

The Contractor shall deploy adequate manpower and machinery for the work
as per direction of Engineer-in-Charge, so as complete the work with in
stipulated time. The work shall be executed under supervision of safety
engineer to be employed by Contractor for this work.

If the agency does not start the work within the stipulated period as specified
then the PG shall be forfeited and further action as per agreement will be
taken. The agency shall not assign this work to any other party without the
consent in writing of Engineer-in-Charge.

The Contractor shall ensure that no accident/ mis-happening occur during the
work.. In case any accident occurs/may take place or any claim/claims is
lodged during the work by any injured/aggrieved person(s) before any courts
or authority, the same shall be the sole liability and responsibility of the
Contractor to pay compensation or face the criminal prosecution, if any.
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The agency shall display proper informatory/cautionary signage boards at
site for the safety of the workers and public. Necessary barricades and view
cutter (green cloth) as approved by Engineer in Charge shall be provided
around the structure by the agency at his own cost to avoid mishaps of any
kind.

The Building shall be demolished completely above ground level, foundations
upto 300mm depth below existing ground level etc. and all serviceable and
unserviceable material including building rubbish etc. shall be removed from
the site and make the site level, clear and tidy at the expense of the
tenderer/bidder (including the provision of the necessary tool & plant,
scaffolding etc.) within stipulated period/extended period if any from the date
of the acceptance of the tender/bid and in all respects to the satisfaction of
the Engineer-in-Charge, who shall be allowed access to the work, failing
which Government shall be entitled to do it at the risk and expense of the
agency or to treat the agency’s default as ground for terminating the contract.

The PG amount shall be refunded to the contractor without any interest after
successful completion of work and EOT.

The contract shall be considered as complete subject to following conditions:

i) Clearing the premises on which work shall be executed including all
serviceable and unserviceable materials, malba/ rubbish, T&P,
barricades, scaffolding, other materials and cleaning the site.

i) Disposal of all unserviceable material to municipal dumping ground.

The work shall be carried out as per the terms and condition of the contract.
Work shall be monitored by the Engineer-in-charge and his authorized
representatives at site. The contractor shall acquire no interest in the land
comprised in the said property except a license to enter thereon for the
purpose only of the demolition aforesaid, and in particular shall not be entitled
to reside or allow anyone to reside or remain on the property except guards
that too for the period of contract only.

Agency shall take all necessary precautions to avoid fire hazard at site and
in case of any incident/accident at site agency shall be solely responsible and
shall make good all such losses at his own cost. Nothing extra shall be paid
to the agency on account of this.

Agency shall arrange water and electricity to execute the work at their own
cost.

Agency shall dismantle /demolish the structure auctioned & remove all
serviceable /Unserviceable materials, articles and malba from site at his own
cost.
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Agency shall adopt all the safety measures for the workmen, staff & users/
occupants/ Visitors in building during the work.

Agency shall take all precautions so as not to damage any services like water
lines, sewers /drains, roads, paths, any part of building electric cable /poles
etc during the work. Any such damage made advertently or inadvertently by
the agency shall be made good by the agency at their own cost.

Agency shall provide helmets, gumboots, safety belts, goggles, gloves for the
safety of workmen & staff at his own cost.

Agency shall not create any inconvenience to the users/occupants during the
work.

Agency shall not damage any existing tree at the site of work, if any issue
arises in this matter during the course of work, it shall be solely the
responsibility of the agency and any damages shall be dealt by the agency
at his own cost.

The rates shall however include all jungle/bushes clearance,
dressing/leveling the ground after execution of work as per direction of
Engineer-in-charge.

Dismantling /demolishing & removal of Dismantled materials/ articles
(serviceable/ unserviceable/malba/rubbish) shall be carried out side by side
simultaneously on daily basis.

The work will be based on as is where is basis.

If the contractor fails to maintain the required progress to complete the work
and clear the site on or before the contract or extended date of completion,
he shall, without prejudice to any other right or remedy available under the
law to the Government on account of such breach, pay as agreed
compensation the amount calculated at the rates stipulated below as the
authority specified in schedule ‘F’ (whose decision in writing shall be final and
binding) may decide the amount of compensation for delay in work for every
completed day as below:

Compensation for delay: @ 10% of PG of absolute quoted rate amount per
month of delay to be computed on per day basis provided always that the
total amount of compensation for delay to be recovered under this condition
shall not exceed the amount of PG and bid amount. The amount of
compensation may be adjusted or set-off against PG amount or any sum
payable to the Contractor under this or any other contract with the
Government.
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25. Scope of Handling of C&D Waste:

a)

The debris / building rubbish waste and the like (Construction &
Demolition waste commonly known as C & D waste) generated from the
demolition work, should be segregated.

C&D waste shall be taken out to be disposed from the campus in a legal
and environment-friendly way to the “local body approved dumping/Land
fill sites”, after approval of Engineer-in-Charge. The documentary
proof with respect to disposal of all C&D waste generated out of
demolition work shall be submitted to Engineer-in-Charge on
weekly basis. The waste shall be disposed of as per Local Body
approved dumping ground or any other approved site by competent
authority can be used for the purpose. Other building rubbish, etc. can
be disposed of at suitable location as per prevailing guidelines of
competent authority/ local body. The guidelines issued by local authority
shall be abided by the Agency.

The material like bricks, wooden doors, trusses, steel reinforcement rods
and debris etc. from demolition including the electrical installations and
fittings except substation/DG set shall become the property of agency.

26. Conditions of National Green Tribunal:

a)

The agency shall not store/ dump demolition material or debris on the
roads within the campus as well as the peripheral roads around the
campus.

The agency shall get prior approval from Engineer-in-Charge for the
area where the demolition material or debris can be stored beyond the
roads. This area shall not cause any obstruction to the free flow of traffic
/inconvenience to the pedestrians/public in general. It should be ensured
by the agency that no accidents occur because of such permissible
storage.

The agency shall take appropriate protection measures like raising wind
breakers of appropriate height on all sides of the plot/area to ensure that
no demolition material dust fly outside the plot area, if required.

The agency shall ensure that all the trucks or vehicles of any kind which
are used for construction purposes or carrying demolition work are fully
covered. The agency shall take every necessary precaution that the
vehicles are properly cleaned and dust free to ensure that en-route their
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destination, the dust, sand or any other particles are not released in air
or contaminate the air.

The agency shall provide masks to every worker on the construction site
who are involved in loading, unloading and carriage of construction
material and construction debris to prevent inhalation of dust particles.

Anti-Smog Guns:

a)

If directed by department, the agency shall provide manually operated trolly
mounted anti-smog guns in sufficient number of suitable throws for 3600
rotations and 00-600 raising with water filter support and movable wheels
& 2 off road pneumatic wheels.

The agency shall compulsorily use wet jet in grinding and stonecutting.

The agency shall comply with all the preventive and protective
environmental steps as stated in the MoEF guidelines 2019.

The agency shall carry out on-Road-Inspection for black smoke generating
machinery. The agency shall use cleaner fuel.

The agency shall ensure that all DG set comply emission norms notified by
MoEF.

The agency shall use vehicles having pollution under control certificate.
The emissions can be reduced by a large extent by reducing the speed of
a vehicle to 20 Kmph. Speed bumps shall be used to ensure speed
reduction. In case where reductions speed cannot effectively reduce
fugitive dust, the agency shall divert traffic to nearby paved areas.

The agency shall ensure that the demolished material is covered by
tarpaulin. The agency shall take all other precaution to ensure that no dust
particles are permitted to pollute air quality because of such storage.

Any violation of orders of MoEF including guidelines of State Government,
SPCB or any officer of any department shall lead to stoppage of work for
which Agency shall be responsible and no hindrance shall be accounted in
this regard.

Prevention of Nuisance and Pollution:

a)

The Agency shall take all necessary precautions to prevent any
nuisance or inconvenience to the owners, tenants or occupiers of
adjacent properties and to the public in general and to prevent any
pollution and damages to such properties, service lines and any
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pollution. Agency shall make good at his own cost and to the
satisfaction of the Engineer-in-Charge, any damage to roads, paths,
drainage works or public or private property whatsoever caused by the
execution of the work or by traffic brought thereon by the Agency.All
waste or superfluous materials shall be cleaned away by the Agency
without any reservations entirely to the satisfaction of the Engineer-in-
Charge at no extra cost.

The site shall be kept clean of all debris, up to existing road level rubbish
and dirt & all surplus waste material all the time. All machines,
equipment and laborers for this purpose will be arranged by Agency and
nothing extra shall be payable on this account.

If at any stage, the demolition activity is stopped due to the enforcement
of the statutory orders by the Government such as closure of the works
in Mumbai area due to pollution etc. or due to change in Government
policies or due to change in the local body norms /approvals/ NOC or
pandemic conditions, etc. then the agency shall be granted extension of
time after considering the various factors involved but nothing extra shall
be paid to the agency for the duration during which the work was
stopped due to these reasons.

Any penalty imposed by MPCB/Civil bodies/local authorities/violation of
NGT guideline in respect of pollution i.e. air, water, sound, dust, etc. and
for noncompliance of their guidelines issued by them from time to time
shall be borne by the contractor. Noting extra shall be paid on this
account.

Security of the Site:

a)

The Agency shall be wholly responsible for security of site and works.
The Agency shall be responsible for keeping unauthorized persons off
the Site; and Authorized persons shall be limited to the Employees of
the Agency, Sub Agency or persons as authorized by the Engineer-in-
Charge.

The agency shall be the responsible to maintain the security/watch &
ward of the buildings to be dismantled after taking over the buildings
and the Engineer-in-Charge shall not be responsible for any type of
mis-happening and for any loss of any materials for the site.
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Guidelines for air Pollution Mitigation.

a)

All the structures under demolition shall be covered with tarpaulin /
green cloth / jute sheet from top to bottom. There shall be continuous
sprinkling / spraying of water during the process of demolishing of the
structure.

It shall be ensured that water fogging shall be carried out during
loading and unloading of materials at the construction sites (use of
stationary / mobile anti-smog guns).

The water sprinkling shall be done on debris / earth material etc. which
are prone to generate air borne particulate matters at all construction
sites without fail.

All vehicles carrying construction materials shall be fully covered (i.e.
from top and all sides) so that construction material or debris does not
become airborne during transportation and the vehicle shall not be
overloaded to avoid any spillage from the vehicle.

All the work sites shall ensure that the grinding, cutting, drilling, sawing
and trimming work is carried out in enclosed area and water sprinkler
/ water fogging is continuously done while working to avoid escape of
fugitive air.

All the construction sites shall ensure that C & D (construction and
Demolition) waste generated wthin the premises / site of work os
transported to designated unloading site strictly as per BMC’s C & D
Waste Management Plan. After unloading the debris, the vehicle shall
be washed and cleaned thoroughly.

All vehicles carrying materials shall have valid PUC certificates and
the same shall be produced as and when asked for by competent
authorities.

All the construction personnel.managers shall mandatorily wear
personal protective equipment such as masks, goggles, helmets, etc.

The loose soil, sand construction material and debris of any kind and
guantity shall be stored in demarcated / dedicated area and properly
barricaded, fully covered / enclosed / protected with tarpaulins. It shall
be ensured that there is no dumping of construction material and
debris on public roads, footpaths, pavements and open area.

Vehicle tyre washing facilities shall be provided at all exit points of
construction sites.

*kkkk kkkkk




47

ADDITIONAL CONDITIONS AND SPECIFICATIONS

The contractor(s) shall take all necessary approval from the local body BMC
IMCGM/ MMRDA, MTNL, MSEB, MSEDCL etc. police and other authorities
that may be required by law and obtain all requisite permission for demolition
work and pay all fee, taxes, security, bank guarantee, caution money etc. and
charges which may be leviable on account of these operations in executing the
contract. Nothing shall be paid on this account by the department. He shall
make good any damage to the adjoining property whether public or private and
shall supply and maintain lights either for illumination or for cautioning the
public at night. Contractor(s) will submit safety plan for cordoning of the area.

The Contractor(s) shall take all precautions to avoid accidents by exhibiting
necessary caution boards day and night, speed limit boards, red flags, red
lights and providing barriers. He shall be responsible for all damages and
accidents caused to existing/new work due to negligence on his part or
awarded. No hindrances shall be caused to traffic during the execution of the
work. In case of any accident of labours /contractor(s) staff the entire
responsibility will rest on the part of the contractor and any compensation under
such circumstances if becomes payable the same shall be entirely born by the
contractor and department shall have no role on this account. Nothing extra
shall be paid on these accounts.

The Contractor(s) shall take instructions from the Engineer-in-Charge
regarding collection and stacking of materials at any place. No excavated earth
or building rubbish shall be stacked on areas where other demolition activities
to be carried out. The stacking shall take place as per stacking plan however,
if any change is required, the same shall be done with the approval of Engineer-
in-Charge.

The department shall not bear responsibility for lack of knowledge of site
condition and also the consequences thereof. The information and site data
shown in the drawings and mentioned herein and also elsewhere in the tender
documents are being furnished for general information and guidance only. The
Engineer-in-charge in no case shall be held responsible for the accuracy
thereof or any interpretation / or conclusions drawn there from by the
contractor.

The contractor shall conduct his work, so as not to interfere with or hinder the
progress or completion of the work being performed by other contractor(s) or
by the Engineer-in- Charge and shall as far as possible arrange his work and
shall place and dispose off the materials being used or removed, so as not to
interfere with the operations of other contractor simultaneously working or he
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shall arrange his work with that of the others in an acceptable and coordinated
manner and shall perform it in proper sequence to the complete satisfaction of
others. Stocked unserviceable debris thus generated during the process of
demolition of buildings shall be cleared simultaneously according to the pace
of demolition, so that clear working space at site can be available.

No compensation shall be made for any damage caused by rain, snowfall, flood
or any other natural calamity, whatsoever during the execution of the work. The
contractor shall be fully responsible for any damage to the Govt. property and
work he shall make good the same at his risk and cost.

The work may be carried out in more than one shift or during night, no claim on
this account shall be entertained. The contractor has to take permission from
the police /local authorities etc. if required for work during night hours, no claim
/ hindrance on this account shall be considered if work is not allowed during
nighttime.

Existing drains, pipes, cables, over-head wires, sewer lines, water lines and
similar services encountered in the course of the execution of work shall be
protected against the damage by the contractor at his own expense. In case
the same are to be removed and diverted. The same shall be payable to the
contractor. The contractor shall workout the cost and the same shall be
approved by Engineer-in-Charge. The contractor shall not store materials or
otherwise occupy any part of the site in a manner likely to hinder the operation
of such services.

The Contractor shall be responsible for the watch and ward / guard of the
buildings safety, dismantled materials/articles by him against pilferage and
breakage and nothing extra shall be paid on this accounts.

Work is to be carried out in a restricted area. It shall be deemed that the
contractor has satisfied himself as to the nature and location of the work,
general and local conditions and particularly those pertaining to transport,
including the restrictions on plying trucks etc. The department may provide all
assistance by way of reasonable recommendations, in obtaining permits for
plying trucks etc. from the concerned traffic authorities but bears no
responsibility for the same. It shall be assumed that the contractor has also
satisfied himself about,handling, availability and storage of materials,
availability of labour, weather conditions at site and general ground level and
the contractor has estimated and calculated his cost accordingly.

The tenderer shall study carefully, the specifications, schedule of quantities and
conditions of the tender documents to fully appreciate the scope of work before
guoting his rates.
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The dismantling and demolishing of building shall be carried out in the manner
complying in all respects with the requirements of relevant bye-laws of the local
body under the jurisdiction of which the work is to be executed or as directed
by the Engineer-in-Charge and nothing extra shall be paid on this account.

The contractor shall ensure the stability of the excavation so that the
surrounding ground and all adjoining structures and plants will be safe against
settlement, subsidence, and damage and that there is no risk of injury to
personnel.

The contractor shall be responsible for arranging at his own cost all necessary
tools and plants required for proper execution of work.

Get required local body approval for dismantling and removing debris at
BMC approved local dumping ground, no extra payment on this accord
will be paid.

It shall be ensured by the contractor that no electric live wire is left exposed or
unattended to avoid any accident in this regard. No payment shall be made on
this account.

Contractor shall submit the dismantling methodology before the start of work,
which should be approved by the Engineer-in-Charge, without approval work
cannot be started.
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FORM OF PERFORMANCE SECURITY (GUARANTEE)
BANK GUARANTEE BOND

In consideration of the President of India (hereinafter called "The Government") having
offered to accept the terms and conditions of the proposed agreement
between (herein
after called “the said Contractor(s)’) for the work(hereafter called® the said
agreement”) having agreed to production of a irrevocable Bank Guarantee for

only) as a security/guarantee
from the contractor(s) for compliance of this obligations in accordance with the terms
and conditions in the said agreement.

1) (hereinafter referred to as “the
Bank”) hereby(indicate the name of the Bank) undertake to pay to the
Government i amount not exceeding

on demand by the

do hereby undertake to pay the amounts
due and payable(indicate the name of the Bank) under this Guarantee without
any demure, merely on a demand from the Government stating that the amount
claimed is required to meet the recoveries due or likely to be due from the said
contractor(s). Any such demand made on the Bank shall be conclusive as
regards the amount due and payable by the bank under this Guarantee.
However, our liability under this guarantee shall be restricted to an amount not
exceeding Rs

We, the said bank further undertake to pay to the Government any money so
demanded notwithstanding any dispute or disputes raised by the contractor(s)
in any suit or proceeding pending before any court or Tribunal relating thereto,
our liability under this present being absolute and unequivocal.

The payment so made by us under this bond shall be a valid discharge of our
liability for payment there under and the contractor(s) shall have no claim
against us for making such payment.

further agree that the
guarantee herein contained(indicate the name of the Bank)shall remain in full
force and effect during the period that would be taken for the performance of
the said agreement and that it shall continue to be enforceable till all the dues
of the Government under or by virtue of the said agreement have been fully

AE EE




51

paid and its claims satisfied or discharged or till Engineer-in-Charge on behalf
of the government certified that the terms and conditions of the said agreement
have been fully and properly carried out by the said contractor(s) and
accordingly discharges this guarantee.

further agree
with the Government that(indicate the name of the Bank)the Government shall
have the fullest liberty without our consent and without effecting in any manner
our obligations hereunder to vary any of the terms and conditions of the said
agreement or to extend time of performance by the said contractor(s) from time
to time or to postpone for any time or from time to time any of the powers
exercisable by the Government against the said contractor (s) and to forbear
or enforce any of the terms and conditions relating to the said agreement and
we shall not be relieved from our liability by reason of any such variation, or
extension being granted to the said contractor(s) or for any forbearance, act of
omission on the part of the Government or any indulgence by the Government
to the said contractor(s) or by any such matter or thing whatsoever which under
the law relating to sureties would, but for this provision, have effect of so
relieving us.

This guarantee will not be discharged due to the change in the constitution of
the Bank or the contractor(s).

undertake not to revoke this (indicate the name of the Bank) guarantee except
with the previous consent of the Government in writing.

This guarantee shall be valid up to
extended on demand by Government. Notwithstanding anything mentioned
above, our liability against this guarantee is restricted to Rs

only) and unless a claim in writing is lodged
with us within One Month of the date of expiry or the extended date of expiry
of this guarantee all our liabilities under this guarantee shall stand
discharged.

Dated the
(Indicate the name of bank)
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ANNEXURE-C
SCHEDULE OF QUANTITY

Name of Work: Dismantling & Demolition including disposal of unserviceable
materials and credit of serviceable materials of distressed /dilapidated 11 Nos
(G+3) Residential buildings and multi-purpose hall of RBI at Chembur, Mumbai

NS' Description of Item Qty | Unit| Rate Amount
0.

1 Dismantling & Demolition including
disposal of unserviceable materials
and credit of serviceable materials
of distressed /dilapidated 11 Nos
(G+3) Residential buildings and
Multi-purpose hall, of RBI at
Chembur, Mumbai.

Demolition of RCC framed structure
buildings including foundations up
to 300 mm below the ground level
completely and Disposal of building
rubbish / malba / similar
unserviceable, dismantled or waste
materials from the site by
mechanical means, including all
operation i.e. leveling, dressing,
loading, transporting, unloading at
approved municipal ~ dumping
ground for all leads and lifts involved
complete as per direction of
Engineer-in-charge.

(Bid is only for above item and
exclusive of land below &
surrounding of the buildings)

Total =

NOTE:

a. If quoted rate is in "Normal Item" this amount will be paid to the contractor/ Firm
by the CPWD.
If quoted rate is in "Minus Item" this amount will be paid to the CPWD by the
Contractor /Firm.

Executive Engineer & Senior Manager-I,
O/o. CE cum ED Mumbai,
CPWD, Navi Mumbai -400614
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g el ety fa|m
HATAd JIA
No. DG/CON/Maintenance 2023/01
ISSUED BY THE AUTHORITY OF DIRECTOR GENERAL, CPWD

Nirman Bhawan, New Delhl

Dated: 10.11.2023

Sub: Modification in GCC Maintenance Worka 2023 Receipt and refund of EMDs

online through e-gateway of SBI for e-tendering as pilot cases - reg.

The provision on eamest money deposit (EMD) through e-tendering is modified as

under and shall only be applicable for C. E. || N and Central Secrelanat
Divisions under ADG (Delhi) as pilol cases with immediate effect -
Existing Provision Modified Provision
CPWD-EPC CPWD-7/8 CPWD-EPC CPWD-7/8
GOVERNMENT OF INDIA GOVERNMENT OF INDIA
CENTRAL PUBLIC WORKS CENTRAL PUBLIC WORKS
DEPARTMENT DEPARTMENT
Percentage Rate Tender/ltem Rate Percentage Rate Tender/tem Rate
Tender & Contract for Works Tender & Contract for Works
TENDER TENDER

IMie have deposited EMD for the
prescribed amount in the office of
cancerned Executive Engineer as per the
bid document,

A copy of earnest money deposit receipl
of prescribed amount deposited in the
form of Insurance Surefy Bonds, Account
Fayee Demand Drafi, Fixed Deposit
Receipl, Bankers Cheque orBank
Guarantee (as prescribed) issuedby &
Commercial  Bank, is scanned
and uploaded (stnke out as the case
may be). ). If IWe failto ...

I"We have deposited EMD through
online payment mode for the prescribed
amount as per the bid document.

In respect of portion of EMD
prescribed in the shape of BG, the
scanned copy of original Bank
Guarantee including e-Bank Guarantee
{as applicable) of any commercial
bank having validity for a period of 90
days for single bid and 180 days for
two bid systems or mare from the last
date of receipt of bids [strike out as
the case may be), is to be uploaded. If
IAWe, fail to..

This is issued with the approval of DG CPWD

2

£

e 1= 30
(1, 9.4
a.ue

aErieron sfRgEn | A, )

issued from file No. CSQICMI17(1)/2023/Maintenance e-file 9134857
sl g @R el 3 o s 5 agwae ga 19 o

aq (& o agade & e 1)) .
dkh_!’lﬁ 41

R.K. JAI A
(EE (Contact)
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®era dre Fator i
HETHG I

MNo. DGICON/Maintenance 2023/02

Nirman Bhawan, New Delhi Dated 08 12 2023
Subject: Modifications in Conditions of Contract, Clause 5 and

schedule F in clause §5 of GCC 2023 Maintenance

Works
The following amendments are made in the GCC 2023 for Maintenance works
. Existing Provision | Modified Provision
CONDITIONS OF CONTRACT CONDITIONS OF CONTRACT
Definitions Definitions

2 In the contract, the following | 2. No change -
expressions shall unless the context

othenwise requires, have the

meanings, hereby respectively

assigned to them:-

(1) ta (i) (i) 1o (xvii) No Change

(xviil) Mo provision ixviii) Concurrent delay: Concurrent

. delays are those delays occurring in
the work concurrently in any
combination or combination of all
delay fall under different sub clauses

Paame o e | 52,53andb6. @=@@00 0o
Clause 5 Time and Extension for | Clause 5 Time and Extension for
Delay Delay

| The time allowed for execution of the | The time allowed for execution of the
Works as specified in the Schedule 'F' | Works as specified in the Schedule P
or the extended time in accordance | of the extended time in accordance with
| with these conditions shall be the | these conditions shall be the essence of
sssence of the Contract. The execution | the Contract The execution of the work
of the work shall commence from | shall commence from such time period
such time period as mentioned in | as mentioned in schedule 'F or from the
achedule 'F' or from the date of | date of handing over of the site, notified
handing over of the site, notified by the | by the Engineer-in-Charge, whichever is
Engineer-in-Charge, whichever is later. | later, If the Contractor commits defauit
If the Contractor commits default in | in commencing the execution of the
commencing the execution of the | work as aforesaid and such default
work as aforesaid, the performance = continues even after time period
| guarantee shall be forfeited by the specified in the notice in writing
Engineer in Charge and shall be by the Engineer-in-Charge then the
absolutely at the disposal of the | performance guarantee shall be
Gavernment without prejudice to any | forfeited by the Engineer-in-Charge and
other right or remedyavailable in I’Ew shall be absolutely at the disposal of the

| 24 3 | Government without _prejudi-:e fo
. i : %ﬁﬂ = . .
R.K. Page 1 of 9
(EE (Contact)
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51 As goon as possible but within 7
(seven) working days of award of work
and in consideration of

a. Schedule of handing over of site
asspecified in the Schedule 'F’
b. Schedule of issue of designs as

specified in the Schedule 'F',

i the Contractor shall submit a
Time and Progress Chart for
each mile stone. The Engineer-
in-Charge may within 7 {seven)

working days thereafter, if
required maodify, and
communicate  the program

approved 1o the contractor failing
which the program submitted by
the contractor shall be deemed
to be approved by the Engineer-
in- Charge. The Chart shall be
prepared in direct relation to the
time stated in the Coniract
documents for completion of
tems of the works. It shall
indicate the forecast of the dates
of commencement and
completion of various trades of
sections of the work and may be

amended as necessary by
agreement betweean the
Enginear-in-Charge and the

Contractor within the limitations
of time imposed in the Contract
documents.

In case of non-submission
of construction programme by
the contractor, the program
approved by the Engineer-in-
Charge shall be deemed fo be
final

any other right or remedy available In
law,

The contract shall stand determined
when such decision of forfeiture of |
the performance guarantee is issued
to the contractor. ——— ']
51 The contractor as s0on B85
possible but within 7 (seven) days of
issue of letter of award of work shall
submit a time and progress chart to
the Engineer-in-Charge. Such chart
shall be made in due consideration of

a. Schedule of handing over of site as
specified in the Schedule 'F'

b, Schedule of issue of design(s) and
drawing(s) as specified n the

Schedule 'F,
. The Contractor shall submit a Time
and Progress Chart for each
milestorne. The Engineer-in-Charge

may within 7 (seven) days of receipt
of such chart, make modifications
thereafter, i any, and communicate
the approved chart to the contracior,
failing which the chart submitted by
the contractor shall be deemed to be
approved by the Engineer-in- Charge.
The Chart shall be prepared in direct
relation to the time stated in the
Contract documents for completion of
items of the works. it shall indicate the
forecast of the dates  of
commencement and completion of
various trades of sections of the work
and may be amended as necessary by
agreement between the Engineer-in-
Charge and the Contractor within the
imitations of time imposed in the
Contract documents,

In case of non-submission of time
and progress chart by the
contractor, the chart prepared by the
Engineer-in- Charge shall be deemed
to Ehe final
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The approval by the Engineer-in- ii. The approval by the Engineer-in-

Charge of such programme shall
nol relieve the contractor of any
of the obhgations under the
contract.

The contractor shall submit the
Time and Progress Chart and
progress report  using  the
mutually agreed software or in
other format decided by

Engineer-in-Charge for the work |

done during previous month to
the Engineer-in-charge on or
before 5th day of each month
failing which a recovery as per
Schedule F to be decided by the
NIT approving authority shall be
made on per week or parl basis
in case of delay in submission of
the monthly progress report

No provision

it the work(s) be delayed by:-

I,

i,
k.
v

force majeura, or

abnormally bad weather, of
serious loss or damage by fire, or
envil commotion, local commaotion

of workmen, strike or lockout,

affecting any of the trades

amployed on the work, or

delay on the part of other

contractors or tradesmen engaged

by  Engineerin-Charge . in
ARK.J

Charge of such programme shall not
relieve the contractor of any of the
obligations under the contract.

. The contractor shall submit the Time

and Progress Chart containing upto
date progress of work using the
mutually agreed software or in the
format decided by Engineer-in-Charge.
Such chart shall be submitted by

the contractor on or before 5N day
of each month failing which a
recovery as mentioned in Schedule |
‘F' shall be made at the earliest
from running account bill without
any notice in this regard.

While recording the hindrances in
the progress of the work, due
consideration should be given to
the cause of hindrance. The
hindrances shall be segregated in
following categories :

a) delays due to reasons beyond
the control of both parties (sub-

clause 5.2)
b) delays attributable to the
Department and concurrent

delays (sub-clause 5.3).
c) delays solely attributable to the
centractor (sub-clause 5.5)
5.2 Delays due to reasons beyond
the control of both parties:
If the work(s) delayed by:-

i force majeure, or

it abnormally bad weather, or
senous loss or damage by fire, or
civil commotion, local commotion

of workmen, strike or lockout,
affecting any of the Irades
employad on the work, or

W delay on the part of other

contractors or tradesmen engaged

(_ by Engineer-in- Charge in
'
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executing work
the Contract, or
any other cause like above which,
in the reasoned opinion of the
Engineer-in-Charge is beyond the
Contractor's control

not forming partETI

WL

Then upon the happening of any such
event causing delay the contractor
shall immediately give notice thereof in
writing to the Engineer-in-Charge but
shall nevertheless use constantly his
best endeavours to prevent or make
good the delay and shall do all that
may be reascnably required to the
satisfaction of the Engineer-in-Charge
to proceed with the waorks,

A.K. JAI
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executing work not forming part of |
the Contract, or

any other cause like above which, '
in the reasoned opinion of the
Engineer-in-Charge is beyond the
Contractor's control, ‘

Then upon the happening of any such
event causing delay, the contractor shall
within 03 (three) days give online
notice thereof through ERP Portal to
the Engineer-in-Charge but shall
nevertheless use constantly his best
endeavors to prevent or make good the
delay and shall do all that may be 7
reasonably reguired to the satisfacton
of the Engineer-in-Charge to proceed |
with the work(s).

The contractor shall have no claim
on account of any hindrance in case
notice(s) are not given by the
contractor through ERP portal.

The Engineer-in-Charge, on receipt of
such notice(s) after considering the
factual ground situation, shall either
acknowledge or reject the notice(s)

In case of rejection, the reason(s)
for rejection shall be communicated
by Engineer-in-Charge to the agency.

The decision of Enginear-in-Charge
with regard to nature of event
causing delay, its start date and end
date, as has been finalized during
acknowledgement of notice, shall be
final and binding.

The end date of such events shall be
recorded by  Engineer-in-Charge
either during acknowledgment of
notice or subsequent to |
acknowledgement if end date of
hindrance is after the date of
acknowledgement of notice.

In absence of notice by the
contractor, Engineer-in-Charge or his
representative(s) may record the
events causing delay within 05 (five] |
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' The contractor shall have no ciaim_l'Hu change.

of damages for extension of time
granted or rescheduling of milestonels

In case the work s hindered in
the opinion of the contractor, by the
Department or for any reason ( event,
for which the DOeparment s
responsible, the authority as indicated
in Schedule ‘F' shall, if justified, give a
fair and reasonable extension of time
and reschedule the mile stones for
completion of work,

' days of occurrence of hindrance on

| ERP portal provided further that not

| recording of events causing delay by
the Enginear-in-Charge does not ipso
facto entitle the contractor for any
hindrance.

5.3 Delays attributable to the
department

In case the work Is hindered, in
the opinion of the contractor, by the
Department or for any reason [ event,
for which the Department is responsible,
then wupon the happening of
such event causing delay, the
Contractor shall within 3 (three) days
give online notice there of through
ERP Portal to the Engineer-in-Charge
but shall nevertheless use constantly
his best endeavours to prevent or
make good the delay and shall do all
that may be reasonably required to |
the satisfaction of the Engineer-in-
Charge to proceed with the work.

The contractor shall not be entitled
for any hindrance in case notice(s)
are not given by the contractor
through ERP portal.

The Engineer-in-Charge, on receipt of
such notice(s) after considering the
factual ground situation, shall either
acknowledge or reject the notice(s).

In case of rejection, the reason(s) for
rejection shall be communicated by
Engineer-in-Charge to the agency. '

The decigsion of Engineer-in-Charge

with regard to nature of event

causing delay, its start date and end

date, as has been finalized during

acknowledgement of notice, shall be ‘
¢ final and binding.
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Such gxtension of time or
rescheduling of milestone/s shall be
without prejudice to any other right or
remedy of the parties in contract or in
faw, provided further that for
concurrent delays under this sub
clause and sub clause 5.2 to the extant
the delay is covered under sub clause
5.2 the contractor shall be entitled to

only extension of time and no
damages.

5.4

Request for rescheduling of Mie

stones or extension of time. to be
eligible forconsideration, shall be made
by the Contractor in writing within
fourteen days of the happening of the
event causingdelay on the prescribed
forms ie. Form of application by the
contractor for seeking rescheduling of
milestones or Form of application by
the contractor for seeking extension of
time (Appendix - XVI1) respectively to
the authority as indicated in Schedule
'F. The Contractor shall indicate in
such a request the pernod by which
rescheduling of milestonefs or

| extension of time is desired.

' The end date of such events shall be

recorded by Engineer-in-Charge
either during acknowledgment of
notice or subsequent to
acknowledgement if end date of
hindrance is after the date of
acknowledgement of notice.

In absence of notice by the

contractor, Engineer-in-Charge or his
mprnenhﬁwﬁs] may record the
events causing delay within 05 (five)
days of occurrence of hindrance on
ERP portal provided further that not
recording of events causing delay by
the Engineer-in-Charge does not ipso
facto entitle the contractor for any

. hindrance.

With every request for rescheduling of |

milestoneas, or if at any time the actual
progress of work falls behind the
approved programme by more than
10% of the stipulated penod of

| compietion of contract, the contractor

shall produce a revised programme

_without causing any delay in execution |

Such extension of tme or
rescheduling of milestonel{s) shall be
without prejudice to any other right or
remedy of the parties in contract or in
law, provided further that for concurrent
delay(s) under this sub clause and sub
clause 5.2 to the extent the delay is
coversed under sub clause 5.2, the
contractor shall be entitled to only
gxtension of time and shall have no
claim of damages

54 Rescheduling of milestone(s)
and 'extended date of completion’

The request for rescheduling of
Milestone(z) and extension of time, shall
be made by the Contractor through
ERP Portal once in a month on the
basis of hindrances accepted by
Engineer-in-Charge under sub-
clause 5.2 and sub-clause 5.3. The
Confractor shall indicate in such a
request number of days by which
rescheduling of milestone(s) andl/or
extension of fime is desired.

Deleted
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of the work. A recovery as specified in
Schedule 'F" shall be made on per
day basis in case of delay in
submission of the revised programme.

No provision

' 541 In any such case the authority
as indicated in Schedule 'F" may gve a
fair and reasonable extension of time
for completion of work or reschedule

| the mile stones.

E-in-C shall finalize/

g L ey

reschedule |

60

The authority as indicated in
Schedule ‘F'. after examining the
request, shall give a fair and
reasonable extension of time for

completion of work and
simultaneously reschedule the
milestone(s), if required so. The

authority shall consider all
the hindrances accepted as per sub-
clauses 5.2, 5.3 and 5.5.

The authority shall decide
rescheduling of milestone({s) and
extension of time within 21 (Twenty
One) days of the request submitted
by the contractor through ERP portal.
In event of no request by the
contractoer for rescheduling of
milestone(s) and extension of time,
the authority as indicated in
Schedule F, after affording
opportunity to the contractor, may
give fair and reasonable extension of
time based on hindrances accepted
by Engineer-in-Charge and
reschedule the milestone(s) once in a
month. Such justified extension of
time shall determine the ‘extended
date’' of completion of work.

| 541 Provided that the end date of

any event causing delay shall not fall
beyond the date of request for
extension of time or rescheduling of
milestone(s) by the contractor. In
case end date of event falls beyond
the date of submission of said
request, then period for extension up
to date of application shall be
considered in the said request for
events eligible for consideration and
remaining period shall be applied in
subsequent request of extension of
time or rescheduling of milestone(s).

Engineer-in-Charge  shall finalize/

| a particular mile stone before taking an g Eschgn;_iule a particular mile stone |
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-

event.

| compensation

action against subsequent mile stone, | before

such extension or rescheduling of the
milestones shall be communicated to
the Contractor by the authority as
indicated in Schedule 'F' in writing,
within 21 days of the date of receipt of
such request from the Contractor in
prescribed form. In event of non-
application by the contractor faor
extension of time E-in-C after affording
apportunity to the contractor, may give,
supported with a programme (as
specified under 5.4 above), a far and
reasonable  extension within @ a
reasonable period of occurrence of the

taking an action against
subsaquent mile stone, Such extension
or rescheduling of the milesiones
shall be communicated to the
Contractor by the authority as indicated
in Schedule 'F in writing, within 21
(twenty one) days of the date of receipt
of such request from the Contractor on
ERP Portal.

5.5

In case the work is delayed by any
reasons, in the opinion of the
Engineer- in-Charge, by the contractor
for reasons beyond the events
mentioned in clause 5.2 or clause 5.3
of clause 54 and beyond the justified
extended date, without prejudice to
right to take action under Clause 3, the
Engineer-in-Charge may grant
extension of tme reguired for
completion of work without
rescheduling of milestones. The
contractor shall be liable for levy of
for delay for such
extension of time.

=

55 Delays attributable solely to the
contractor

In case the work is delayed by
reasons solely attributable to the
contractor, then Engineer-in-Charge
or his representative(s) may record
the event causing delay within 05
(five) days of occurrence of delay in
the ERP portal. Contractor shall take
the notice of the same for necessary
action. He may submit his version, if
any within 05 (Five) days. Engineer-
in-Charge, considering the version of
the contractor, will take decision on
such recording of the event and the
decision of the Engineer-in-Charge
shall be final and binding.

The contractor shall be liable for levy
of compensation for such delays (i.e.
for the period beyond the justified |
extended date of completion as
determined in sub clause 54 and
this default of contractor shall be
dealt in conjunction with clause 2
of the contract.

In case the work is delayed, due to
hindrances attributable solely to the
contractor, beyond the justified
extended date (as stated in sub
clause 5.4), the authority indicated in
Schedule ‘F', without prejudice to
provisions to take action under

| Clause 3, may grant extension of |
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PROFORMA OF SCHEDULES

(Separate Performa for Civil,
Elect.8& Hort. Works in case of
Composite Tenders)

SCHEDULE ‘F’

Clause 5
Authority to decide:

Extension of time .
(Engineer in Charge or Englneer In
Charge of Major Component in
case of Composite Contracts, as
the case may be)

Rescheduling of mile stones

e (SUperintending
Engmeen' FMIEF‘M in Charge or
superintending Engineer/

FM/CPM in Charge of Major
Component in case of Composite
Contracts, as the case may be)

ahifting of date of start in case of
delay in handing over of sile

r (Supenntending
Engrneen’ PI'I.:"I.I'CF’I"."I in Charge or
superintending Engineer in
Charge of Major Component in
case of Composite Confracts, as
the case may be)

time required for completion of work
without rescheduling of milestone(s)
. _and extend the date of completion.
PROFORMA OF SCHEDULES
| (Separate Performa for Civil, Elect &
Hort. Works in case of Composite
Tenders)

SCHEDULE ‘F'

Clause 5

I, Authority to convey the decision
of shifting of milestone and
extension of time

> (Engineer-
m Charge 1‘.‘HI’ Engmeer—m -Charge of
Major Component in case of
Composite Contracts, as the case
may be)

ii.  Authority to decide rescheduling
of milestone and extension of
time . ... (SE/SE&PD/
CE! EE&ED}

| . Shifting of date of start in case of

delay in handing owver of sile

........................ (SE/SE&PDICE/
IL'.:EE;EIZII]

This is issued with the approval of DG CPWD.

This OM is applicable for all NITs uploaded after date of 1ssue of fhlE OmM

gk,
aefleor aifga (o )

Issued from file No. CSQ/ICMM7{1)/2023/ Maintenance e-file 9161772
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No. DG/ICON/Maintenance 2023/03
ISSUED BY AUTHORITY OF DIRECTOR GENERAL, CPWD

NIRMAN BHAWAN, NEW DELHI Dated: 18.12.2023
Subject: Modifications in Conditions of Contract, Clause 12 and Schedule E
and F of GCC 2023 for Maintenance Works

The following amendments are made in the GCC 2023 Maintenance Works

Existing provision

Modified provision

CONDITIONS OF CONTRACT

Definitions
2 In the contract, the following
expressions shall. unless the context

otherwise reguires, have the meanings,
hereby respectively assigned lo them -

(1) to (xjia)

CONDITIONS OF CONTRACT

Definitions

2. In the contract, the following
expressions shall, unless the context
otherwise requires, have the meanings,
hereby respectively assigned to them:-

(i) to (x) {a) No change

(%) (b) Schedule{s) referred to in these
conditions shall mean the relevant
schedule{s) annexed to the lender
documents or the standard Schedule of
Rates of the governmeni mentioned In
Schedule 'F' hereunder, with the
amendmenis thereto issued upto the
date of receipt of the tender

{¥) (b) Schedule(s) referred to in these
condiions shall mean the relevant
schedule(s) annexed 1o the lender
documents or the standard Schedule of
Rates of the government mentioned in
Schedule 'F' hereunder, with the
amendments thereto issued previous
day of the last date of submission of
the tender.

(x] to [xv)

(xi) to (xv) No change

(xvi] No provision

{xvil) No provision

mrﬂﬁl

{xvi) Extra items are those items which
are not available in the contract

a. Non Schedule Extra Items are those
items which are not available in the
Standard Schedule of Rates specified
in Schedule F

b. Scheduled Extra Items are those
tems which are available in the
Standard Schedule of Rates specified
in Schedule F

{xviil  Completion cost  The
completion cost includes gross
amount of work done, amount of extra
item(s) and deviation(s) and

sscalation amount admissible as per
agreement elc.

R
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{xviil) No provision

(xviii) Maintenance work: Maintenance
work({s) are those work(s) which includes
upgradation, aesthetic Improvement,
spaecial repair, addition/ alteration, annual
repair, comprehensive maintenance work
etc.

Clause 12 Deviations/! Variations

Extent and Pricing

The Engineer-in-Charge shall have
power (i) to make alteration in, omissions
from, additions to or substitutions for the
original specifications, drawings, designs
and instructions that may appear to him
to be necessary or advisable during the
progress of the work, and (i) to omit a
part of the works in case of non-
availability of a portion of the site or for
other reasons and the contractor shall be
bound to carry out the works in
accordance with any instruction given to
him in writing signed by the Engineer-in-
Charge and such alterations, omissions,
additions or substitutions shall form part
of the contract as if originally provided
therein and any allered. additional or
substituted work which the contractor
may be directed to do in the manner
specified above as pard of the works,
shall be caried out by the contractor on
the same conditions in all respects
including price on which he agreed o do
the main work except as hereafter
provided

Clause 12 Deviations/ Variations
Extent and Pricing

No change

The complefion cost of any agreement
for maintenance works including works
of upgradation, aesthetic, special repair,
addition/ alteration should not exceed
two times the contract amount. Deviation
upte 1.25 times of contract amount shail
be approved by Engineer-in-Charge with
recorded reasons. Deviation beyond
1.25 times upto 1.50 times of contract
amount shall be approved by SEICE (as
applicable) with recorded reasons In
exceptional case, ADG/ISDC [as
applicable) shall have power to approve
the deviation beyond 1.50 times uplo 2.0

The completion cost shall, in no case,
exceed 1.5 times the contract
amount,

Contractor will devise a system to
keep a watch on gquantum of work
taken up vis-a-vis balance items
required to complete defined scope of
work and will give the alerts to
Engineer-in-Charge before taking up
extra item(s), deviation(s) so that
completion cost does not exceed
above limit. Work executed beyond
above limit will neither be recorded

nor be paid.
*ﬁw%
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times of contract amount with recorded
reasons and take suitable corrective
action

65

Engineer-in-Charge will wverify and
confirm the alerts before assigning
deviation{s) and / or extra item(s) to
the contractor, If additional worki(s) is
regquired to complete defined scope of
work beyond above limit then
Engineer-in Charge may take up such
work(s) separately. The contractor will
not have any claim(s) whatsoever on
this account.

121 The tme for completion of the
works shall, in the ewvent of any
deviations resulting in additional cost
over the tendered value sum being
ordered, be extended, if requested by
the contractor, as follows

(i) In the proportion which the
additional cost of the altered,
additional or substluted work,
bears to the original tendered
value plus

25% of the time calculated in (i)
above or such further additional
time as may be considered
reasonable by the Engineer-in-
Charge

(i)

12.2 Deviation,
Pricing

Extra Items and

Extra items are those which are not
available in the contract:

For percentage rate tenders, the extra
tem(s) which are awvailable in the
standard schedule of rates specified n
Schedule F, shall be paid as per the said
schedule rate plus cosl  index
{considered in the estimated cost pul lo
fender) plus/minus percentage above/
below quoted on estimaled cost pul 10
tender,

For itern rate tenders, the extra itemis}
which are available in the standard
schedule of rates specified in Schedule
F shall be paid as per the said schedule

rale plus cost index (considered in the |

12.1 The time for completion of the works
shall, in the event of any deviation(s) and
extra item(s) resulting in additional cosl
over the contract amount will be
extended, f requested by the contractor,
as follows

(i) In the proportion to the
additional cost of work, bears to
the original contract amount
plus

(i} 25% of the time calculated in (i)

apowve

12.2 Deviation, Extra Items and

Pricing

Deleted
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estimated cosl put to tender) plus/minus
percentage above/ below worked out on |
the basis of overall contract amount and
estimated cost of the work put to tender.

In the case of extra item(s) which are not
available in the standard schedule of
rates specified in Schedule F. the
contractor may within fifteen days of the
receipl of order or occurrence of the
ilem{s), submit claim for markel rate(s),
supported with proper analysis of rate
and manufacturer's specification for the
work, invoices. vouchers, etc. [as
applicable),

failing which the rate(s) approved later
by the Engineer-in-Charge shall be final

| and binding.

(a) Non Schedule Extra ltem(s) - Tha
contractor, shall within fifteen days of
the receipt of order to execute extra
item(s) or occurrence of the item(s),
submit analysis of rate of extra
item(s) based on the rate(s) of
material(s) available in basic rate
of Standard Schedule of Rate
mentioned in schedule F and

rate(s) of the material(s) based on |

tax paid bills which are not
available in standard Schedule of
Rate mentioned in schedule F. For
this purpose, the basic rate of
material{s) available in Schedule of
Rate(s) mentioned in Schedule F

will be enhanced or reduced by the |

applicable cost index, as the case |

may be.

The rate(s) of the material{s) which are
not available in Standard Schedule of
Rates, mentioned in Schedule F, shall
be based on, tax paid billis) for the
material(s) as defined in manufacturer's
specification.

Material rate(s) from Standard
Schedules of Rate(s) shall be given
priority in the analysis of rate(s).

The rate of extra item will be

i. Analyzed rate(s)] as above
multiplied by (Contract amount
divided by estimated cost put to
tender), if tendered amount is
below the estimated amount put
to tender.

Analyzed rate, if the Contract
amount is above the estimated
amount put to tender.

Failing which the rate{s) approved later
by the Engineer-in-Charge shall be final

R.K. M;H‘-f*i‘l
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Where the contractor submits claim for
market rate(s) in the manner prescribed
above, the Engineer-in-Charge shall,
wilhin 45 days of the receipt of the
claims. after giving consideration o the
analysis of rates and other documents
submitted by the contractor, delermine
the rates on the basis of the markel rales
and the contractor shall be paid in
accordance with the rates so
determined

{(b) No Provision

67

Where the contractor submits analysis
of rate(s) of extra item(s) in the manner
prescribed above, the Engineer-in-
Charge shail within 60 days of the
receipl of the analysis of rate, afier
giving consideration to the analysis of
rates and other documents submitted by
the contractor, determine the rate(s) of
extra item(s). The contractor shall be
paid in accordance with the rate(s) so
determined

However provisional rate(s) on the
| basis of invoice will be allowed by the
Engineer-in-Charge. Invoice shall be
accepted only for material(s) not |
available in the Standard Schedule of |
Rates mentioned in Schedule F.

The contractor while submitting the |
tax paid bill of purchased material(s) |
shall ensure that rate(s) of the
materials are reasonable and lowest |
available in the market. If Engineer-in-
Charge feels rates In tax paid bill(s)
submitted by contractor are not
reasonable then he can modify the
rate(s) after giving a notice to the
contractor. Engineer-in-Charge is the
final authority to decide applicable
rate(s) of material(s). |

T (b) Scheduled Extra Items

| i. For percentage rate tender, the
extra item{s) shall be paid as per
the Standard Schedule of Rates,
mentioned  In Schedule F,
enhanced or reduced by the
applicable cost index and further
enhanced or reduced by
percentage abovel/ below quoted
by the contractor on estimated
cost put to tender.

ii. For item rate tender, the extra
item(s) shall be paid as per the
said schedule rate enhanced or
reduced by the applicable cost
index and multiplied by (Contract
amount divided by estimated cost
pul to tender).

=
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The rate(s) of extra items so determined
by the Engineer-in-Charge shall be final
and binding on the contractor, and shall
not be arbitrable.

I
12.3 Deviation, Deviated Quantities,

Pricing

All the deviated gquantities shall be
paid at agreement rates

The rate(s) of extra itemi(s) so0
determined by the Engineer-in-Charge
shall be final and binding on the
contraclon

12.3 No change

124 The case of any operation
incidental to or necessarily has to be in
contemplation of tenderer while quoting
filing tender, or necessary for proper
execution of the item included in the
Schedule of quantities or in the schedule
of rates mentioned above whether or
not, specifically indicated in the
description of the item and the relevant
specifications, shall be deemed to be
included in the rates quoted by the
tenderer or the rate given in the said
schedule of rates, as the case may be
MNothing extra shall be admissible for
such operations.

12.4 No Change

12.5 No provision

12.5 Costindex

Latest available Cost index at the time
of beginning of execution of extra
item(s) shall be used in sub-clauses
12.2 (a) and 12.2 (b) for calculation of
rate(s) of extra item(s).

12.6 No provision

12.6 Labour rates

Labour rates will be based on latest
available circulars issued by Central
Govt. or State Govt. whichever are
higher as well as applicable for the
wWork.

PROFORMA OF SCHEDULES
(Separate Performa for Civil, Elect.&
Hort. Works in case of Composite
Tenders)

SCHEDULE ‘E’

Reference to General
Contract

Conditions of

PROFORMA OF SCHEDULES
{Separate Performa for Civil, Elect.&
Hort. Works in case of Composite

Tenders)
SCHEDULE ‘g’
Reference io General Condifions of
Contract © (GCC EPC Projects 2022/

GCC Maintenance Works 2023/ GCC
Construction Works 2023)

E
H.E%“‘ Ll

(EE (Contact)
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Applicable GCC is . =

as modified & :ufrented upl:u pr&umua
day of the last date of submission of
the tender.

(NIT approving authority to mention
one GCC in the space provided above)

SCHEDULE *F
GENERAL RULES & DIRECTIONS

Officer inviting tender

Maximum percentage for quanhty of
tems of work to be executed beyond
which rates are to be determined in
accordance with Clauses 122 & 12.3.
See below

SCHEDULE ‘F'
GEMNERAL RULES & DIRECTIONS:

G (i) Standard CPWD contract Form
GCC 2020, CPWD Form 7/ B as

Mo Change

Deleted

Sii) Standard CHPWD confract Form
General Conditions of Contract

modified & corrected upto | Maintenance Works 2023, CPWD Form

................................... 7 8 as modified & corrected upto
previous day of the l|ast date of
submission of the tender.

Clause 12 Clause 12

12.2 Deviation Limit beyond which | Deleted

clauses 12.2 shall apply for building work

This issues with the approval of DG CPWD

L]

arefterr afffgn(.oe s.)
Issued from file No. CSQICM/M7(1)/2023/Maintenance e-file 9163323

AR o1 AR Reh & b sRmfa o aavas gEn ol sHaE 2y |
(@efaf dawre @ wm 9)
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No. DG/CON/Maintenance 2023/04
ISSUED BY AUTHORITY OF DIRECTOR GENERAL, CPWD

NIRMAN BH N, NEW DELHI

Dated: 08.02.2024

Subject: Modifications in Conditions of Contract and Clause 19 of GCC 2023

for Maintenance Works

The following amendments are made in the GCC 2023 for Maintenance Works:

Existing provision

Modified provision

CONDITIONS OF CONTRACT
Definitions

2. In the contract, the following
expressions shall, unless the context
otherwise requires, have the meanings,
hereby respectively assigned to them:-

(i} to (xix)

{xx) No provision

{xxi) Mo provision

CONDITIONS OF CONTRACT
Definitions
2. In the contract, the following

expressions shall, unless the context
otherwlse requires, have the meanings,
hereby respectively assigned to them:-

(i) to (xix) Mo change

(xx) Adolescent Person: A person who
has completed histher fourteenth year
of age but has not completed his
eighteenth year.

(xxi)} Hazardous works: Hazardous
process/works are the works as
defined in the clause (ch) of the
Factory Act, 1948.

Clause 19 Labour Laws to be

complied by the Contractor

The contractor shall comply with the
provisions of the Contract Labour
{Regulation and Abolition) Act, 1870, and
the Contract Labour (Regulation and
Abolition) Central Rules, 1871.

The contracter shall also obtain a valid
icence under the said Act before the
commencement of the work, and
continue to have a valid licence until its
completion

The contractor shall also comply with
provisions of the Inter-State Migrant
Workmen (Regulation of Employment
and Conditions of Service) Act, 1978

Clause 19 Labour Laws to be
complied by the Contractor

Mo change

No change

Mo change
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The contractor shall also abide by the
provisions of the Child and Adolescent
Labour (Prohibition and Regulation) Act,
1986.

The contractor shall also comply with the
provisions of the building and other
Construction Workers (Regulation of
Employment & Conditions of Service)
Act, 1986 and the building and other
Construction Workers Welfare Cess Act,
1886,

Any failure to fulfil these requirements
shall attract the penal provisions of this
contract arising out of the resultant non-
execution of the work.

The contractor shall also abide by the
provisions of the Child and Adolescent
Labour (Prohibition and Regulation) Act,
1986, amended by Amendment Act
No. 35 of 2016 and thereafter time fo
time.

No change

No change

Clause 194

No labour below the age of eighteen
years shall be employed on the work,

Clause 194

Mo person below the age of fourteen
years shall be employed on the work
However Adolescent Persons can be

premiges under the control and
management of the principal
employer.

Mo person below the age of 18
years shall be employed to act as a
workman.

employed on non-hazardous
works/process.
C.P.W.D. Contractor's Labour | C.P.W.D. Contractor's Labour
Regulations Regulations
2. DEFINITIONS 2. DEFINITIONS
L (e) Who is an out worker, that is to | |, ic)
say, person to whom any article or
materials  are Na change,

Mo person below the age of fourteen
years shall be employed on the
work, However Adolescent
Persons can be employed on non-
hazardous works/process.

This issues with the approval of DG CPWD.

e afirm(os o)
Issued from file No. CSQ/CM/17(1)/2024/Maintenance e-file 51550;}%
Bl won i el & o afeRet @ smaws G @ 4

(e dawrde & wmery &)
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Central Public Works Department

Office Memorandum
No. DG/ICON/Maintenance 2023/05

ISSUED BY AUTHORITY OF DIRECTOR GENERAL, CPWD  =1. 52 321y
NIRMAN BHAWAN, NEW DELHI Dated; 20.02.2024

Subject: Modifications in Conditions of Contract, Clause 19 and 20 of GCC
2023 for Maintenance Works

The following amendmaents are made in the GCC 2023 for Maintenance Works

Existing provision

Modified provision

CONDITIONS OF CONTRACT

Definitions

8. Signing of Contract:- The successful
tenderer/contractor, on acceptance of his
tender by the Accepting Authority, shall.

within 15 days from the stipulated date of

start of the work, sign the contract
consisting of -

(i) te {iii)

Mo Provision

CONDITIONS OF CONTRACT

Definitions

9. Signing of Contract:- The successiul
tenderer, on acceptance of his tender by
the Accepting Authority, shall, within 15
days from the stipulated date of start of
the work, sign the contract consisling of -

(i) to (iii) Mo change

In the event of successful tenderer
being a firm/company, then the
agreement shall be signed by all the
partners or directors thereof
individually. In the event of the
absence of any partneridirector, it
shall be signed on his behalf by a
person holding a power of attorney
(duly notarized by notary public or
board resolution in case of company)
authorizing him to do so.

Clause 19 B Payment of Wages

(i} The contractor shall pay to labour
employed by him either directly or
through subcontractors, wages not
less than fair wages as defined in
the C.PW.D. Contractor's Labour
Regulations or as per the provisions
of the Contract Labour (Regulation

Clause 19 B Payment of Wages

1] The contractor shall pay to labour
employed by him either directly or
through subcontractors, wages not
less than fair wages as defined in
the C.P.W.D. Contractar's Labour
Regulations or as per the
provisions of the Contract Labour

and Aboliion) Act, 1870 and the {Regulation and Abolition) Act,
contract Labour (Regulation and 1970 and the contract Labour
Abolition) Central Rules, 1971, {Regulation and Abolition) Centrai
wherever applicable. Rules, 1971 and Gazetie
Motification 19.01.2017, 5.0 188
(E) extra ordinary part 2 - sec. 3
\ L (i) amended time to time.
=y LAy Y JJ“
R.K. JRKN Y

(EE (Contact)




(v} The contractor shall comply with the
provisions of the Fayment of Wages
Act, 19368, Minimum Wages Act,
1948, Employees Liability Act, 1938
Workmen's Compensation  Act,
1923, Industrial Disputes Act, 1947,
Maternity Benefits Act, 1961, and
the Contractor's Labour {Regulation
and Abolition) Act 1870, or the
maodifications thereof or any other
laws refating thereio and the rules
made there under from time to time.
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Thus higher of the wages either
notified by Govt. of India,
Ministry of Labour and/or that
notified by the local
administration of the State
Govt. both relevant to the place
of work and the period of
reckoning shall be paid by the
contractor to the labourer .

{w) The contractor shall comply with
the provisions of the Payment of
Wages Act 1836, Minimum
Wages Act, 1948, Employees
Liability Act, 1838, Workmen's
Compensation Act, 1823,
Industrial Disputes Act, 15947,
Maternity Benefits Act, 1961, and
he Contractor's Labour
{(Regulation and Abolition) Act
1970, Gazrette Motification
19.01.2017, 3.0 1B8 (E) extra
ordinary part 2 - sec. 3 {ii) and
the modifications thereof or any
other laws relating thereto and the
rules made there under from time

to time.
Clause 20 Minimum Wages Act to be | Clause 20 Minimum Wages Act to be
Complied With Complied With

The contractor shall comply with all the
provisions of the Minimum Wages Act,
1948, and Contract Labour (Regulation
and Abolition) Act, 1970, amended from
time to time and rules framed there
under and other labour laws affecting
contract labour thal may be brought into
force from time to time.

The contractor shall comply with all the
provisions of the Minimum Wages Act,
1948, and Contract Labour (Regulation
and Abolition) Act, 1870, Gazette
Notification 19.09.2017, S.0 188 (E)
extra ordinary part 2 - sec. 3 (i)
amended from time to time and rules
framed there under and other labour laws
affecting contract labour that may be
brought into force from time to time,

This issues with the approval of DG CPWD.

olP3 251
(V.P. Sahu)
Superintending Engineer (C&M)

Issued from file No. CSQ/CM/1T7(1)2023 e-file no, 89163323

To all the concerned officers of CPWD/PWOD for information and necessary

action please. (Through CPWD Website)

r::m“/_—{:'L (

%)
Mé:j{um-”ﬁ
A.K. JAIN

(EE (Contact)
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Central Public Works Department

Office Memorandum

No. DG/CON/Maintenance 2023/06
ISSUED BY AUTHORITY OF DIRECTOR GENERAL, CPWD

NIRMAN BHAWAN, NEW DELHI Dated: 01 03 - 2014
Subject: Modifications in Clause 7 of GCC 2023 for Maintenance Works
The following amendments are made in the GCC 2023 for Maintenance Works:

Existing provision

Modified provision

Clause 7 Payment on intermediate
certificate to be regarded as
Advances

MNo payment shall be made for work,
estimated to cost Rse. Five lac or less fill
after the whole of the work shall have
been completed and cerificate of
completion given. calendar
month of the measurements recorded

Clause 7 Payment on intermediate
certificate to be regarded as
Advances

Mo change.

The contractar shall not be entitled fo be
paid any such interim payment if the
gross work done together with net
payment! adjustment of advances for
material collected, if any, since the last
such payment is less than the amount
gpecified in Schedule 'F', in which case
the interim bill shall be prepared on the
appointed date of the month after the

The contractor shall not be paid any such
interim payment if the gross work done
together with net payment/ adjustment of
advances for material collected, if any,
since the last such payment is less than
the amount specified in Schedule 'F', in
which case the interim bill shall be
prepared on the appointed date of the
month after the requisite progress is
achieved.

Mo provision

This issues with the approval of DG CPWD,

However, to expedite the progress of
work, Engineer-in-Charge, on the
request of contractor, may make
interim payment(s) even before the
net payment limit specified in
schedule 'F' is achieved. In such
case(s) no interest /| compensation
shall be recoverable from contractor.

Such payment by Engineer-in-Charge
shall not be construed as waiver of
limit specified in schedule ‘F° for
subsequent interim payment(s).

{g.F. gahu) 4

Superintending Engineer (C&M)
Issued from file No, CSQICM/17{1)/2023/Maintenance e-file no. 9135972
To all the concerned officers of CPWD/PWD for information and necessary
action please. (Through CPWD Website)

-uEs:E__g
R.K. JRINB\-
(EE (Contac!
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Central Public Works Department

Office Memorandum

No. DG/ICON/Maintenance 2023/07
ISSUED BY AUTHORITY OF DIRECTOR GENERAL, CPWD

NIRMAN BHAWAN, NEW DELHI

Dated: 05.03.2024

Subject: Modifications in Clause 19 of GCC 2023 for Maintenance Works

The following amendments are made in the GCC 2023 for Maintenance Works.

Existing provision

Modified provision

Clause 18 Labour Laws fto be
complied by the Contractor

The contractor shall comply with the
provisions of the Contract Labour
(Reguiation and Abaolition) Act, 1970, and
the Contract Labour (Regulation and
Abolition) Central Rules, 1971,

The contractor shall also obtain a valid
licence under the said Act before the
commencement of the work, and
continue to have a vahld licence until ils
completion.

The contractor shall also comply with
provisions of the Inter-State Migrant
Workmen (Regulation of Employment
and Conditions of Service) Act, 1875

The contractor shall also abide by the
provisions of the Child and Adolescent
Labour (Prohibition and Regulation} Act,
19686, amended by Amendment Act No.
35 of 2016 and thereafter time to ime.

The contractor shall also comply with the
provisions of the building and other
Construction Workers (Regulation of
Employment & Conditions of Service)
Act, 1996 and the building and other
Construction Workers Welfare Cess Act,
1996

Clause 13 Labour Laws
complied by the Contractor

No change

No change

Mo change

No change.

No change

to be

|

..;.I.L'.'\_'_L'_:._E"

R.K. JA
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Mo provision

Any failure to fulfill these requirements
shall attract the penal provisions of this
cantract arising out of the resultant non-
exaecution of the work.

76

The contractor shall also comply with
the provisions of Sexual Harassment
of Women at Workplace (Prevention
Prohibition and Redressal) Act, 2013
and amendment thereafter time to
time.

Any failure to fulfil these requirements
ghall attract the penal provisions of the
relevant act and in this contract

Clause 19 M

Mo Provision

Clause 18 M Sexual Harassment of
Women at Workplace

The contractor shall comply with all

provision(s) and guideline(s)
of Sexual Harassment of Women at
Workplace (Prevention Prohibition
and Redressal) Act, 2013 and

amendment thereafter time to time or
any other rules framed under any

labour law affecting women
warker(s).
|
This issues with the approval of DG CPWD
0501 Jpay
(V.P. Sahu)

aupanntending Engineer (C&M)

lssued from file No. CSQ/CM/17{1)Y2023 e-file no. 9163323

To all the concerned officers of CPWD/PWD for information and necessary

action please. (Through CPWD Website)

i ’_

S A
= htjﬂﬁ\ml"?
R.K. JAIN
(EE (Contact}
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Central Public Works Department

Office Memorandum
No. DG/CON/Maintenance 2023/08

ISSUED BY AUTHORITY OF
NIRMAN BHAWAN, NEW DELHI

DIRECTOR GEMERAL, CPWD i
Dated: o %Ok

Subject: Modifications in Clause 36 of GCC 2023 for Maintenance Works
The following amendment is made in the Clause 36 of GCC 2023 for

Maintenance Works:

S —

Existing provision

Modified provision

Clause 36 If relative working in CPWD
then the contractor not allowed to
tender

The contractor shall not be permited 1o
tender for works in the CPWD circle
(Civigion in _case of contraciors of
Horticulture/Nursery categones)
responsible for award and execution of
contracts in which s near relative 15
posted as Divisional Accountant or as an
officer in any capacity betwaen the
grades of the Supenntending Engineer
and Jumior Engineer (both inclusive) He
shall also intimate the names of persons
who are warking with fim in any capacily
or are subsequently empioyed by him
and who are near relatves to any
Gazelted Officer in the CEWD or i
the Ministy of Housing and Urban
Affairs. Any breach of this condition by
the contractor would render hm iable to
be removed from the approved Nist of
corfractars  of this Depadment  If
howeswver the coniracior s reqisiernsd in
any other department_ he shall bhe
debarred from ftendenng in CPWED for
any breach af this condibion

Clause 36 If relative working in CPWD
then the contractor is not allowed to

participate in the tendering process

The contractor  (enlisted or non-
enlisted in CPWD) shall not be allowed
to participate in the tender for work(s} in
the CTPWD Zonelcircle /Divislon/Sub-
Division responsible for award andior
execution of contract{s) in which his near
relative 18 posted as  Diwssional
Accountant or as an officer in any
capacity between the grades of the Chief
Engineer and Junior Engineer (both
inclusive). He shall also intimate the
names of persons who are working or
are subsequently employed by him and
who are near relatives lo any Officer
working in the CPWD. Any breach of
this condition by the contractor would
render him liable to be debarred for a
period upto two years from tendering
in CPWD as decided by the accepting
authority mentioned in Schedule F
and his decision will be excepted from
clause 25.

NOTE By the term "near relatives” s
mearil wife, husband, parents and
grandparents, children and
grandchildren. brothers and sisters,
uncles, aunls and cousing and their
corresponding in-laws

No change

This issues with the approval of DG, CPWD

O 0L Spld

(V.P. Sahu)

Supernintending Engineer (C&M)
e-file 9135972

Issued from file No. CSQICM/MAT{1)/2023/ Maintenance
All CPWD and PWD officers for mfgr_r&eﬂ%n;aM necessary action (Through

CPWD website)

el b
(118
F*?..H

2024
C JAIN

EE (Contract)

0
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Central Public Works Department
Office Memorandum

No. DG/CON/Maintenance 2023/09
ISSUED BY AUTHORITY OF DIRECTOR GENERAL, CPWD
NIRMAN BHAWAN, NEW DELHI Dated: ©2~06-2qY
Subject: Additions in ‘General Rules and Directions’ of GCC 2023 for
Maintenance Works
The following additions are made in GCC 2023 for Maintenance Works under
‘General Rules and Directions’:

Existing provision Modified provision
General Rules and | General Rules and Directions
Directions
al. No. 1to 16 Mo Change
No Provision 17. Price Preference to SC/ST individual contractor
for item rate/percentage rate
Enﬂ I

Price preference in quoted item rate/percentage rate
tender shall be applicable to the individual
enlisted/non-enlisted SC/ST contractor as under:-

i. For work(s) upto and equal to an estimated cost
of Rs.2.70 lakh a price preference upto 5% (wit
reference to the lowesl valid tender) may b
allowed in favor of individual SC/ST enlisted/non-
enlisted contractor. No earnest money Iis
required in such case(s).

ii. Forworkis) beyond an estimated cost of Rs. 2.70
lakh and upto and equal to estimated cost of Rs.
6.20 lakh, the price preference upto 5% (with
reference to the lowest valid tender) may b-EI
allowed in favour of individual enlisted SC/ST
contractor. However, earnest money at a redu::ej

rate of 2% may be accepted in such cases.

. The price pretence upto 5% (with reference to th
lowest valid price bid) may be allowed in favour
of individual SC/ST contractor. The above
concession shall be allowed only after proper
verification of the individual contractor's claim of|
belonging to SC/ST community.

Schedule F Schedule F
No Provision Price Preference to SC/ST individual
contractorisvalidupte ... (date)
This issues with the approval of DG CPWD 'ﬂ,r::_*l
F‘.}%E'- W14
(V.P. Sahu)

Superintending Engi
Issued from file No. CSQ/ICM/M TH].‘IIJHIMaintmI:anna ahﬂlngﬂmg:l.ig;ur e
All CPWD and PWD officers for informatiop and necessary action.(Through
CPWD website) T s R
k. JARUOS
EE (Contract)
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No. DG/CON/Maintenance 2023/10
ISSUED BY AUTHORITY OF DIRECTOR GENERAL, CPWD
NIRMAN BHAWAN, NEW DELHI Dated: 08.10.2024
Subject: Modifications in Clause 10A of GCC 2023 for Maintenance Works.

The following amendment Is made in the Clause 10A of GCC 2023 for
Maintenance Works:

Existing provision Modified provision
Clause 10A Materials to be provided | Clause 10A Materials to be provided
by the contractor by the contractor

The contractor shall | {i) No Change
. as specified in
Schedule F.

Mo Provision (ii) Maintenance of Material at Site
(MAS) Register

{a) MAS register of the key materials
including Cement, Steel Bitumen,
Paint, Primer, Distemper, Varnishes,
Tile Adhesive, Admixture, Anti termite
chemical Water proofing compound
material and other items as required
by Engineer-in-Charge, and shall be
maintained as per proforma in
Appendix-XX of GCC. All the entries in
the MAS registers are made by the
designated staff of the contractor and
same is reviewed weekly by the
authorized representative and
fortnightly by the Engineer-in-Charge.
However, contractor is responsible for
maintenance and safe custody of MAS
I . registers.

(b) No provision (b)The self-attested copies of tax paid
bill of all the materials entered in the
MAS register shall be submitted by |
the contractor at the time of review by
representative of Engineer-in-Charge.
In case of any doubt, genuineness of
the tax paid bills; it can be verified by
the representative of the Engineer-in-
Charge or the Engineer-in-Charge,
however, onus of genuineness of tax
pald bills rest with the contractor.

"
<HLah

R K SINGH ! i
EE(Manyal) B
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Appendix-XX
REGISTER OF MATERIAL AT SITE (MAS)

1.  Division/Sub-division === e e
2: MameaofWork ' —==z090909 0 e
3. NMame of Article/ltem S P T R

4, Estimated Requirements = ..

8| oDameor | Recel Specific | Quantit| Balance| Signatur | SIMIRN [ gor e
No| Recelpts ved location | y Quantit & ol 4 . i
(Detaits of | fFrom where | issued| y suthorize | *¢ 'd“’"
Challans/ | lssue | Plantsé d
Bills, dto i Materials represent | "SFresen
Specific g 2 | Displayed ative of Enal
location ] i contracto "‘_":_"'
wharePlants Dalivered r
and g .E | issued Charpe!
Materials 5 AEEE
recaived!
Vehicle Mo,
1 2 3 4 | s 6 7 B g 10

This i th the | of DG, CPWD. )
IS iS5UES Wi approval o iﬁ,{ rh L)
R wwgﬁm )

==

e wRmE (Hids o)

Issued from file No. CSQ/ICM/17(1)/ Maintenance/2024
e-file 9184028 (DFA/2301389)

Fenffa gen ehfafd faeeh @ it aftefidl &t sravas gem vd SdarE 8|

(Faffd Fgade & weEm ¥)
D e =

—

EE{Manyai) [
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Mo, DG/CON/Mainteance-2023/11
ISSUED BY THE AUTHORITY OF DIRECTOR GENERAL, CPWD

Nirman Bhawan, New Delhi Dated: 29.10.2024
Subject: Modifications in Conditions of Contract, Clause 10A of GCC Maintenance
Works 2023.

Following amendments are mada in the GCC Maintenance Works 2023 -

Existing Provision Modified Provision '
Clause 10A: Materials to be provided
by the Contractor

(1) The contractor shall,
S (1. ;o - )
'in case of default, the Engineer-in- No Change

| Charge may cause the same to be
supplied and all costs which may attend
such removal and substitution shall be
borme by the Contractor.

The contractor shall at his own | Field Laboratory: The contractor shall at
expense, provide a material testing lab | his own expense, setup a material testing |
at the sie for conducting routine field | lab equipped with the testing equipment as
tests. The lab shall be equipped at leas! | specified in schedule F at site for
with the testing equipment as specified | conducting routine field test.

in schedule F.

External Laboratory: Letter for
submitting sample{s) for testing of
material shall be sent through e-mail to
the Lab by authorized representative of
Engineer-in-Charge or Engineer-in-
Charge of the work along with name(s)
of test({s) to be done on the material.

Mo Provision

The contractor shall collect the
sample(s) from the site and submit it to
the lab; make necessary payment for
the testing charges. He will inform on
the same day through email to

?F':L.“:ﬂ Lo
K SiMGH 1

EE{Manuat}
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authorized representative of Engineer-
in-Charge and  Engineer-in-Charge
regarding submission of sample (s) and |
payment made to the lab. If he either
fails to collect or submit the sample(s)
to the lab within 03 days or in time as
prescribed in the specifications,
whichever is earlier, the Engineer-in-
Charge shall collect and submit the
sample(s) and make necessary payment
for testing charges to the lab. In such
case, Engineer-in-Charge shall make
recovery on account of collection and
submission of sample(s) to the lab and
paid testing charges etc. from the next
R/A bill | Final bill of the contractor. This
action of Engineer-in-Charge shall be
final and binding.

If the contractor fails three times in
collection andfor submitting sample(s) |
and/or fails to make payment for testing
charges, the contractor shall be
debarred from tendering in CPWD for a
period of two years.

MNa Provision

S T S

8l no. (i) (a) and (b) No change

This OM s applicable for all NITs uploaded after date of izsue of this OM,
This is issuad with the approval of DG CPWD

|ssued from file No. CSQICM/17(1)/2024/Maintenance e-file- 9184436 (DFA/S303285)
sl en SifHfE Rel & o afefal 1 s goe o s &g
(@ETT TgaEe & anay §) .

,{L_.,...:':},:-ﬁﬁu-w

R K SINGH

EEMarnus
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No. DG/ICON/Maintenance 2023/12
ISSUED BY AUTHORITY OF DIRECTOR GENERAL, CPWD

NIRMAN BHAWAN, N H

Dated: 03.01.2025

Subject: Modifications in General Rules and Directions of GCC 2023 for Maintenance

Works.

The following amendments are made in the General Rules and Directions of GCC 2023

for Mamtenance Waorks.

Existing provision

Modified provision

Applicable for Item Rate Tender only
(CPWD - B) |
4 The rates .. ... fupee one

In casa the loweast tendered amount (worked
out on the basis of quoted rate of Individual
iterns) of two or more contractors is same,
then such lowest contractors may be asked |
to submit sealed revised offer quoling rate of
each item of the schedule of quantity for all
sub sectionsfsub heads as the case may be,
but the revised quoted rate of each item of
schedule of quantity for all sub sections/sub
heads should not be higher than their
respective orginal rate quoted already at the
fime of submission of tender. The |lowest
tender shall be decided on the basis of
revised offer.

If thia reviged ........000000 0000 their tenders
Incaseofany ...................... be forfeited.
Incaseall ................. lowest contractors.
Contractor of the work.

Applicable for ltem Rate Tender only
{CPWD - 8)
4 No change

In case the lowesl tendered amount (worked
out on the basis of quoted rate of Individua!
iterns) of two or more contractars = same,
then such lowest contractors may be esked
to submit revised price bid online using e-
tender website, quoting rate of each item of
the =chedule of quantity for all sub
sections/sub heads as the case may be, on
the revised template which has bean sent
to them by the Tender Inviting Authority
(TIA), but the revised guoied rate of each
item of schedule of guantity for all sub
sections/sub heads should not be higher
than their respective criginal rate guoted
already at the time of submission of tender.
The lowest tender shall be decided on the
basis of revised offer

Mo change

Applicable for Percentage Rate Tender
only [CPWD- 7]

48 In case the lowest tendered amount
(estimated cost + amount worked on the
basis of percentage above/below) of two or
more contractors 8 -same, such |owest
contractors will be asked to submit sealed
revised offer in the form of letter mentioning

Applicable for Percentage Rate Tender
only [CPWD-T]

48 In case the lowest tendered amount
(astimated cost + amount worked on the
basis of percentage above/below) of two or
more confractors 15 same, such lowest
contractors will be asked to submit revised
price bid online quoting percentage above/

Aplaton v 1
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percentage abovel below on estimated cost
of tender including all sub sectionsfsub
heads as the case may be, but the revised
percentage quoted above/below on tendered
cost or on each sub section/ sub head
should not be higher than the percentage
guoted at the time of submission of tender
The lowest tender shall be decided on the
basis of revised offars.

Incasaofany ..._............... be forfeited
If the revised .......... their tenders.
Incase all ................. process of the work,

below on estimated cost of tender including
all sub sections/sub heads as the case may
be on the revised template which has
been sent to them by the Tender Inviting
Authority (TIA), but the revised percentage
guoted abovedbelow on tendered cost or on
each sub section/ sub head should not be
higher than the percentage guoted at the
time of submission of tender, The lowest
tendar shall be decided on the basis of
revized offers.

Mo change

This issues with the approval of DG, CPWD.

Issued from file No. CSQ/CM/17(1)/ Maintenance/2024

e-file 5185053 (DFA/8307326)
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No. DGJ’I‘.‘:DH!Maintananca 2023/13

ISSUED BY

AUTHORITY OF DIRE

CTOR GENERAL, CPWD

IRMAN BHAWAN. N

w

H

Subject: Modifications

in Clause TA of GCC 2023 for Maintenance

Dated: ;1.91.2!1;5
Works

The followi

g amendmen

Maintenance Wo

ks

ts are made in the

Clause 74 of GCC 2023 for

___Existi

ng provision

Modified provision

]

' Clause TA

be paid for the

| applicable labour

| registration with
and BOCW W

| whatever
submitted by

appl
the

| the EnginEEr-ln-EhnrgE.

| Mo Running Account Bil shall

elfare Board

work fill the

licenses,
EPFO, Esic

icabla are
contractor o

~ This issues wilh the approval of

lssued from file N
T BTRqT

0. CSQ/CMI1T(
fawht & =i

(AR Fawrde & mam )

Clausa 74
(@) No Running Account BillFinal Bill shall be paid for |
the wark il

{b) The following documents shall also be part of
the bill submitted by the contractor {these
documents shall be owned by the contractor)
before making payment:- |

1. Details of Peérson employed with date of their
employment up to previous month,

2. Documents of Payment made to the employees |

directly into their bank dccounts up to previous |

maonth.

Documents of attendance through biometric |

attendance or other mode up to previous month, |

4. Documents of deposition of EpF and ES|
deductions in the employee's accounts up to
pPrevious month,

to previous month,
6. Any other documentys) required as par statutory |
requirements andior as directed by Engineer-in.
Charge., |
(€} In casa, any of the documents submitted by the |
contractor is found false/forged at a later date, |
action for debarment of contractor will be takan |

by the SE/CE concerned
DG, CPWD. \
ALY
(et g

NS Wfirgay TE
TJIIﬂEEIMaIthnnm e-fila 9184028 (DFA/931 3089)
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Central Public Works Department
Office Memorandum

No. DG/CON/Maintenance 2023/14
ISSUED BY AUTHORITY OF DIRECTOR GENERAL, CPWD

NIRMAN BHAWAN, NEW DELHI

Dated: 10.02.2025

Subject: Modifications in Clauses 7.8,

for Maintenance Works.

The following amendments are

clause & of GCC 2023 for Maintenance

9 and Schedule F of clause 8 of GCC 2023

made in the Clauses 7, 8. 8 and Schedule F of

Works:

Existing provision

Modified provision

Clause 7
Existing provisions

Mo provision

Clause 7
No change

In case of correction / rejection |/ short
documents, it will be mandatory for

Engineer-in- Charge to give recorded
reascns for correction | rejection |
submission of additional documents

within seven days after submission of
running bill by the contractor.

Clause 8 Completion Certificate

Within ten days of the completion of
the work, the contracter shall give
notice of such completion to the
Engineer-in-Charge and within thirty
days of the receipt of such notice,
the Engineer-in-Charge shall inspect
the work and if there is no defect in
the work, shall furnish the contractor
with a final certificate of completion,
otherwise a provisional certificate of
physical completion indicating
defects (a) to be rectified by the
contractor andlor (b) for which
payment will be made at reduced
rates, shall be issued.

Clause B Completion Certificate

Within ten days of the completion of the
work, the contractor shall give notice of such
completion to the Engineer-in-Charge and
the Engineer-in-Charge within seven days
of receipt of intimation of completion
from contractor will inspect the work and
satisfy himself about completion of work,
then intimate to the concerned authorities
as mentioned in Schedule F for issuance
of completion certificate. The concerned
authorities will inspect the work and jssue
completion certificate within thirty days of
the receipt of such intimation. The
Engineer-in-Charge shall fumish to the
contractor a final certificate of completion as
the case may be, indicating defects (a) to be
rectified by the contractor andfor (b) for
which payment will be made at reduced
rates.

But no final certificate ... SUM | No change.
actually realized by the sale thereof,
{} M!‘.}:-c-:_}.;'-. Pagg. 10f3

K SINGH
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Clause 9 Payment of Final Bill Clause 9 Payment of Final Bill

The final bill shall be submitted by | i The final bill shall be submitted by the |
the contractor in the same manner contractor to the Engineer-in-Charge |
as specified in interim bills within in the same manner as specified in i
three months of physical completion interim  bills within three months of

of the work or within one month of physical completion of the work or

the date of the final certificate of within one month of the date of the final

completion  furnished by the completion certificate furnished by the

Engineer-in-Charge whichever is Engineer-in-Charge  whichever (s

earlier. No further claims shall be earfier. At the time of submission of

made by the contractor after the final bill, receipt will be given by

submission of the final bill and these the Olo Engineer-in-Charge.

shall be deemed to have been | ii. In case of correction |/ rejection /| |
waived and extinguished. Payments short documents, it will be
of those items of the bill in respect of mandatory for Engineer-in- Charge

which there is no dispule and of to give recorded reasons for

tems in dispute, for quantities and correction / rejection / submission of

rates as approved by Engineer-in- additional documents within fifteen

Charge, will, as far as possible be days after submission of final

made within the pericd of three | measurement and/or final bill by the

months the period being reckoned contractor,

from the date of receipt of the bill by | iii.  Final bill will be accepted with all

the Engineer-n-Charge or his pre-requisite documents such as

authorized Asstt. Engineer, complete sanctioned copies of axtra items and |
with account of materials issued by deviation in quantities, escalation |
the Department and dismantled statements, recovery statement,

materials. theoretical statement, completion

certificate, final extension of time
case, mandatory tests statement,
dismantled materials account and
other documents as mentioned in
clause-7 A etc. |

v. An undertaking along the final bill
will be submitted by the contractor
that “| / we hereby under take that all
the measurementsi/claims payable |

- , under this contract have been
included in the final bill and will not
submit any other billiclaims in future
under this agreement thereafter”,

V No further claims shall be entertained |
fram the contractor after submission of
the final bill and these shall be deemed l
to have been waived and extinguished.
Payments of those items of the bill in

ﬁ;‘wd ol respect of which there is no dispute and |
4 Ldr.--y-."” of items in dispute, for quantities and
 EGg aH . rates as approved by Engineer in |

Fage 2 of 3
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If the final bill is submitted by the
contractor within the period specified |
above and delay in payment of final
| bills is made by the department after
prescribed time lmit, a simple
| interest @ 5 % (five percent) per
annum shall ba paid to the contractor
from the date of expiry of prescribed
ime limit, provided the final Bill
submitted by the contractor Is found
| to be in order,

charge, will, be made within the period
of three months, The pericd of three
months will be reckoned from the date
of receipt of the bill in complete shape
after necessary corrections f
additional documents, by the
Engineer-in-Charge.

vi. In case of  foreclosure /
determination of contract, if the
. contractor fails to submit the EOT |
case, final measurement fhills within
30 days of foreclosure/
determination, the final bill will be |
prepared and decided by the
department. The final bill shall only
be paid after withholding amount

equivalent to maximum
compensation to be levied on the |
contractor.

vii  If the final bill, in complete shape, is |
submitted by the contractor within the
period specified above and delay in
payment of final bills is made by the
department after prescribed time limit, a
simple interest @5% (five percent) per
annum may be paid to the contractor
from the date of expiry of prescribed
fime lLmit, provided the final bill
submitted by the contracior contains |
all the documents as mentioned in
para — (iii) & {iv) above. |

Schedule F Schedule F
Clause 8 Clause B |
! No Provision Competent Authorities 1o inspect and|

jssue completion certificate .......... |

{To be filled by NIT approving {uthmitﬁ. ,
: \ |

This issues with the approval of DG, CPWD.

s
(e TR )

s e (RS )

issued from file No. csa/CMiT(1)/2025/Maintenance

o-file 9190123 (DFA/9315616)
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Hg de i e
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MNo. DG/CON/ Maintenance 2023/15
ISSUED BY AUTHORITY OF DIRECTOR GENERAL, CPWD
NIRMAN BHAWAN, NEW DELHI Dated: 03.03.2025
Subject; Modifications in Clause 14 of GCC 2023 for Maintenance Works,
The following amendments are made in the Clause 14 of GCC 2023 for
Maintenance Works:

Existing provision Modified provision |

e BEE

Clause 14 Carrying out part work at
risk & cost of contractor

If contractor:

(i) The Engineer- in-Charge without
mvoking action under clause 3 may,
without prejudice to any other nght or
remedy against the contractor which
have either accrued or accrue thereafter
te Government, by a notice in writing to
| take the part work [ part incomplete work
of any item(s) out of his hands and shall
have powers to .

| (a) Take possession of the site and any
matanals, constructional plant,
implements, stores, etc., theregon: and/or
(b) Carry out the part work / part
incompiete work of any ltem(s) by any
means at the risk and cost of the
contractor,

Clause 14 Carrying out part work at |

risk & cost of contractor
If contractar:

(i} The Engineer- in-Charge without
invoking action under clause 3 may,
without prejudice to any other right or
remedy against the contractor which
have either accrued or accrue thereafler
to Government, by a notice in writing to
take the part work [ part incomplete work
of any itemi{s) oul of his hands and shall

have powers to
(a) Take possession of the site and any
materials, constructional plant,

implements, stores, etc., thereon, and/or
(b) Carry out the part work / part
incomplete work of any item(s) by any
means at the risk and cost of the
contractor. The contractor, from whom
a part work [ part incomplete work of
any itemi(s), has bean taken out of his
hands, shall not be allowed to
participate in the tendering/quotation
process of part work / part incomplete
work of any item(s).

This issues with the approval of DG, CPWD.

mm

mﬂmmﬁ'ﬁwmﬂ}

Issued from file No. CSQ/ICM/MT(1¢2023/ Maintenance e-file-9184028 (DFA/93195286)
I Tl S et @ WH1 SN B SIS R Ud s ig
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No. DG/CON/ Maintenance 2023/16
ISSUED BY AUTHORITY OF DIRECTOR GENERAL, CPWD

NIEMAN EHAWAN, NEVYY DELHI

Dated: 16.06.2025

Subject: Modifications in Clause 25.2(b) and 256 of GCC 2023 for Maintenance

Works.

The following amendments are made in the Clause 25 2(b) and 25.6 of GCC 2023

for Maintenance Works!

Existing provision

Modified provision

Clause 25.2

(b) Qualification of Arbitrators: It is a
term of this contract that each member of
the Arbitral Tribunal shall be Graduate
Engineer with expenence in execution of
public works engineerng contracts, and
he should have worked earlier at a level
not lower than the Chief Engineer
(equivalent to level of Joint Secretary to
the Government of India).

The aforesaid educaticnal qualification
and work expenence shall be mandalory
for appointment as Arbifrator.

The age of Arbitrator at the time of
appointment shall not exceed 75 years.

Clause 25.2
(b) Qualification of Arbitrators. It is a term

of this contract that each member of the
Arbitral Tribunal shall be Graduate
Engineer (in Civil or Electrical or
Mechanical Engineering) with
experience in exacution of public works
enginearing contracts and he should
have worked earlier at a level not lower
than the SAG (Level 14 of T" CPC) of
the Government of India).

The aforesaid educational gualification

and work experience shall be mandatory |

for appointment as Arbitrator.

The age of Arbitrator at the time of
appointment shafl not exceed 70 years.

An  Arbitrator may be appointed
notwithstanding the total number of
active arbitration cases with him.

Clause 25.6

Fee payable to Arbitrator(s): The fes
payable fo the arbitral tribunal shall be as
pet CPWD OM No.2/20068/SE(TLC)
CSQM3T dated 19.11.2019 (or latest
| amendment), and shall be shared equally
| by both the parties.

Clause 25.6

Fee payable to Arbitrator(s) for
arbitration cases, shall be as per the fee
given in the fourth schedule of the
Arbitration & Conciliation Act, 1996 (or
latest amendment), and shall be shared
equally by both the parties.

This rssues with the approval of DG, CPWD

arefieror aifirgem (70 ¥ )
lssued from file No. CSQ/CMI7(1)/2025 | Maintenance e-file 9135700 (TLC File)
Fefafy gen o feesh @ oot sifERYl & sy g U a1 |
(e dawge & " 9) ;
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RESERVE BANK OF INDIA 5
i o | |
November 28, 2024
MRO.ESTT.EST-MRO.No. 51341/ 33?‘3 éfil -2 2 -{T'” . ovember
To -ra Hai Fiw{fﬁ[u il |
Assistant Engineer {Building &F nrﬂ E’ E)‘t’ I
M/W Ward, MCGM Office ::r_ u HEE piig/ i
Late Sharadbhau Aacharya Marg,] c‘: fj 1.
Near Natraj Cinema, Chembur, ) \ S
Mumbai-400 071 a . bR 1]

-

Subject: - Inlimation of Demolition
on plot bearing CTS no 1763 of M

Sir,

Resarve Bank of India have constructed the Stalf Quarers for their staff on plot bearing CTS no
1763 of MW ward at Chembur(E), Mumbai in the year 1871.

2. Now the buildings are almost 53 years old and in structurally unsafe condition

3. Looking at the situation RBI had appointed tha BMC Empanelled structural Consuftant
{Appointment Latter attached) for Structural Audit of the property. Copy of the Report is allachad
herewith for your reference, Structural Audit Report declared the property in C1 Category, which
means structure is beyond repairable condition and needs to be demolished as soon as possible

tﬁﬁ ﬁaﬂﬂ%dgh Ehﬂdfhg;s'ﬁf Reserve Bank of India

4. Sipce, the buildings are in dilapidated condition RBI vacated the buildings. At present, thers
are no employees staying on the said property.

5. The copy of DP remarks showing location of plot is attached herewith for reference

8. Looking at the buildings' siatus we have declded to demalish the buildings at our ewn Cost
and Risk at the earliest to avoid any accidents due to dilapidated condition of buildings. Being
Central Government Department, we are herawith informing your good office that we are going
ahead with demolition works from January 28, 2025

7. SWM NOC for debris managemant shall be taken before start of work
Thank you in anficipation.

Enci: - 1) Consultant Appointment letier
2) Structural Audit Report
3) D.P. remarks- 2034

Narsing B Kalyankar
Assistant General Manager

e o, s Fiem, T, T ymafdn al, W e 5o, T, HEE 400001

Estate Office, Mumbal Office, Main Building, Shahid Bhagal Singh Marg, P.B. No.901, Murmbai - 400 001
Tolephone: 22603299 E-mail rdmumbal@rblorg.n
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Assistant Commissioner,

G/North Ward
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Mitigation of Air Pollution caused due to construction
and demolition sites

(1) All the project proponents to
ensure that at least 35 feet high
tin/metal sheets shall be
erected around the periphery of
construction projects having
height more than 70 mtr.

(2) All construction layouts having _
area more than 1(one) acre shall
have tin / metal sheet erected of }
height 35 feet at least around
periphery of the construction
project  sites  and  for |
construction sites, less than 1
(one) acre, the tin / metal sheet
height shall be 25 feet at least.




(3) All the buildings under

construction shall be
compulsorily enclosed by
green cloth /jute
sheet/tarpaulin  from all
sides.

(4) All the structures under
demolition shall be

covered with tarpaulin/
green cloth / jute sheet
from top to bottom. There
shall be continuous
sprinkling / spraying of
water during the process
of demolishing of the
structure.
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(5) It shall be ensured that water

fogging shall be carried out during
loading and unloading of materials at
the construction sites (use of 7z
stationary/ mobile anti- smog guns).
(6) The water sprinkling shall be done

on debris/earth material etc. which are i
prone to generate air borne particulate §§
matters at all construction sites without §
fail.
(7) All vehicles carrying construction
materials shall be fully covered (i.e.
from top and all sides) so that
construction material or debris does not
become airborne during transportation
and the vehicle shall not be overloaded
to avoid any spillage from the vehicle.




(8) All construction sites
shall install CCTV cameras
along the periphery of their
work sites to ensure that
vehicles are plying after
cleaning tyres and are not
overloaded.

(9) All construction sites to
deploy sensor based air
pollution monitors at work
sites and act immediately on
observing pollution levels
exceeding the Ilimit. This
monitoring shall be made
available for inspection to
BMC authorities as and
when demanded.
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(10) All the work sites shall ensure

that the grinding, cutting, drilling,
sawing and trimming work is
carried out in enclosed area and
water sprinkler / water fogging is
continuously done while working
to avoid escape of fugitive air.

(11) All the construction sites shall
ensure that C & D (Construction
and Demolition) waste generated
within the premises / site of work
is transported to designated /
unloading site strictly as per BMC's
C & D Waste Management Plan.
After unloading the debris, the
vehicle shall be washed and
cleaned thoroughly.
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(12) All vehicles carrying materials shall have valid PUC

certificates and the same shall be produced as and when asked
for by competent authorities.

(13) All the construction personnel / managers shall mandatorily
wear personal protective equipment such as masks, goggles,
helmets, etc.




(14) All  the BMC
worksites like bridges
and flyovers shall have
barricading of 25 feets.
(15) All the metro works
above ground shall be
covered with barricading
of 25 feet height. The
construction site shall be
covered with
tarpaulin/green cloth /
jute sheet. The smog
guns / water sprinklers
shall be used during the
construction work.

’l
'.'.

‘g,“'gﬁ- A :
&,/ |0
|




100
(16) All builders/Developers shall engage only those vehicles which

possess vehicles tracking system installed on them.

(17) The loose soil, sand, construction materials and debris of any
kind and quantity shall be stored in demarcated / dedicated area
and properly barricaded, fully covered / enclosed/ protected with
tarpaulins. It shall be ensured that there is no dumping of
construction material and debris on public roads, footpaths,
pavements and open area.
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(18) Vehicle tyre washing facility shall be provided at all exit points
of construction sites. It shall be ensured that daily cleaning is
carried out of major roads for removal of dust by using vacuum
sweeping or water sprinkling, brushing, brooming and sweeping.
This work may be outsourced to ensure wide and fast coverage of

all major roads in one month's time.

" ——
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"}_L._E 25 Vo) 2023

BRIHAN Al MUNICIPA RPORATION
Subject : idelines Tor Afr Pollut itization.

{1}y All the project proponents to ensure that at least 35 feet high tin / metal sheets
chall be erected around the periphery of construction projects having height more
than 70 mitr.

(2) Al construction layouts having area maore than I{one) acre shall have tin / metal
sheet erected of height 35 feet at least around periphery of the construction
project sites and for construction sites, less than | (one) acre, the tin / metal sheet
height shall be 25 feet at least.

(3} All the buildings under construction shall be compulsorily enclosed by green cloth
! jute sheet / tarpaulin from all sides.

i4) All the structures under demaolition shall be covered with tarpaulin / green cloth /
jute sheet from top to bottom, There shall be continuous sprinkling / spraving of
water during the process of demolishing of the structure,

(5} It shall be ensured that water fogging shall be carried out during loading and

unloading of materials at the construction sites (use of stationary’ mobile anti-
SMOE guns).

(6)  The water sprinkling shall be done on debris / earth material etc. which are prone
to generate air borne particulate matters at all construction sites without fail.

)] All vehicles carrying construction materials shall be fully covered (ie. from top
and all sides) so that construction materinl or debris does not become airbome
during transportation and the vehicle shall not be overloaded to avoid any spillage

from the vehicle.

(8) Al construction sites shall insall CCTV cameras along the periphery of their
work sites 1o ensure that vehicles are plving afier cleaning tyres and are not

overloaded |



(%)

{10

()

(12)

(13}

{14

(13)

(16}

(17
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All construction sites to deploy sensor based air pollution monitors at work sites
and act immediately on observing pollution levels exceeding the limit.  This
monitoring shall be made available for imspection to BMC authorities as and when
demanded.

All the work sites shall ensure that the grinding, cutting, drilling, sawing and
trimming work is carried out in enclosed ares and water sprinkler / water fogging

is continuously done while working to avoid escape of fugitive air.

All the construction sites shall ensure that C & D {Construction and Demalition)
waste generated within the premises / site of work is transported to designated
unloading site strictly as per BMC's € & D Waste Management Plan. Afier
unlonding the debris, the vehicle shall be washed and cleaned thorcughly,

All vehicles carrying materials shall have valid PUC certificates and the same
shall be produced as and when asked for by competent authorities.

All the construction persoanel / managers shall mandatorily wear personal
protective equipment such as masks, goggles, helmets, ete.

All the BMC worksites like bridges and flyovers shall have barricading of 25
feets,

All the metro works sbove ground shall be covered with barricading of 25 feet
height. The construction site shall be covered with tarpaulin / green cloth / jute
sheet. The smog guns / water sprinklers shall be used during the construction

work.

The mitigation measures suggested as above shall he mandatorily observed by
other agencies like SRA, MHADA, MIDC, MSRDC, MMRDA, BPT, Airpon
Authority of India, Railwavs, Gove or Semi Gowi. authorities and private
comstrection siles,

All Asstt. Commissioners in charge of Wards shall arrgnge to deploy special
squads to prevent illegal C & D dumping at late night,



(18)
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All Asstt. Commissioners in charge of Wards shall deploy squads for air pollution
mitigation enforcement comprising of :-

1) Two (Ward) engineers
1) One Policeman

ii1) One marshall

iv) Vehicle

Each squad shall be headed by one senior officer from the Ward,

The formation and deployment of these squads at Ward level shall be done immediately.
The number of squads Ward-wise shall be as follows -

) Smaller wards — 2 squads each ward
by Middle size wards — 4 squads each ward
) Larger size wards — 6 squads each ward.

(19)

{20}

21

{22)

(23)

The enforcement squad shall visit the premises and videograph the worksite. 1f it
is abserved that the worksite is not adhering 1o sbove stated provisions, stringent
action such as issue of Stop Wark notice and/or sealing of worksite shall be taken

mmmediately.

The timefine for procurement of sprinklers <hall be 15 days and for procurement
of smog. guns shall be 30 days from issuance of this cireular. All the project
proponent [ contractors shall abide by the above timelines without fail,

The vehicles carrving construction material or C & D material, if found no

adhering to above stated provisions, shall be seized and impounded.

The Transport Commissioner shall take action against overlcading of vehicle,
uncovered wehicles, vehicles spilling construction materials on roads and the
heavy duty diesel vehicles which are more than & years old shall be strictly
privhibited in Mumbai jurisdiction.

MPCB shall monitor the air pollution emitted from the industries such as BPCL,
HPCL, RCF, Tata Power, industries in nearby MIDC area ete. daily for next one
month and take appropriate action. The daily monitoring data shall be shared with
AMC (City) and AM.C{W.5.),
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(23 All builders / Developers shall engage only those vehicles which possess vehicles
tracking system installed on them,

{257 The lcose soil, sand, construction materials and debris of any kind and quantity
shall be  stored in demarcated / dedicated area and properly barricaded, fully
covered | enclosed / protected with tarpauling. It shall be ensured that there is no
dumping of construction maierial and debris on public roads, footpaths.

pavements and open area.

(26) Vehicle tyre washing facility shall be provided at all exit points of constrection
sites. It shall be ensured that daily cleaning is carried out of major roads for
removal of dust by using vacuum sweeping or water sprinkling. brushing,
brooming and sweeping, This work may be outsourced to ensure wide and fast

coverage of all major roads in one month's time.

{271 There shall be complete ban on open burning anvwhere in the geographical area
under BMC, especially garbage dumping grounds and possible sites of trash
burning.

\

(Dr. 1S, Chahaly >7 |1 =23

Municipal Commissioner
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BRIHANMUMBAI MUNICIPAL CORPORATION 5%
No. CHE/DP/2)4 JGEN  Date |BI09120
CIRCULAR

Subject : Measures to be taken to contral the L’FI"-'H'lm!_'l'lﬂm-’ﬂl
pollution due to Building Construction activilies

Referance :Hon'hle M.C.s erder dated 1503, 2023

Variour types of constructions and infrastruclurc projects ﬂr‘-" i
progress in Mumbai, 1t is pbserved that these projects create adw-rir
gffect on cnvironment in the form of dust, NDOEC gnd vibration, L‘h.:., B!
order to prevent and control the environmental pollution, .HM::. Fras :._-r,;ll::p
Mumbai Air Pollution Litigation Plan, The guidelinies pr.nwd::r_. in this 5:;1
aré mandatorily 10 be undertaken by all the ongeing and Prope
Building Construction works.

In wiew of above, all Project Proponents O whom dmfmpl.:;?;t
permissions are issued under Chael Engingeer (Development Flan],she
follow the bilowing instructions scrupulously : : s
1.  Mandatory Form for Building Construclion i":“‘r'lil_'r' e ‘-'-""‘“':-r':".}_ 5

Pollution along with supporting documents [ site photographs EI-JE

be uploaded on onling AUTODCR System, for whirh scparate tal 18

‘already provided,

2, Demolition of Existing Structure :

i Erection of continuous Dust or Wind Breaking Tin M"ftﬂ'_
Sheet of more than 20 Feet Heipht around the periphery ol
entire Constructon Project Site,

H]  Tarpaufin/Green Cloth [ Jute Sheet to be used on scaffolding
covering an entire area under demolition stracture
.= Regular clraning of Tarpaulin or Jute
undortalken.

_‘uj.j Avaid on-site Crushing s Hammering of Demoliton Materal

fv) Water Sprinkling shall be continuously carried out s that the
Debris shall remain in wet condition,

Water Fogping should be carmied out during the Excavation
sangl Loading and unloading of material,

vij € & Diwaste generated within the premises | osite of work is
sransporied o the designated unloading site strictly as per the
B EME spproved C & 0 Wasty Managiment Plan,
3.’. ML ’
il E'-"h:l.rlﬂ-_ﬂ-.!hn,ﬂtan. ol the Exenvation, soil strata. sh all be suitnbly
: :mmii ml-:r-_ﬂ.pﬂnkh:d fram time to time. -
; ater, Fogmng should be covriod ou i
His 3 M ooul dugr &
Loading & Unlonding of muieeig] R e

Sheet o be

v



107

pl‘-’ﬂ‘g—ca—“ﬂ—’!‘-‘??iﬂﬂ ' ( or Wind prealing Tin [ Meta)
i Ereclion ol conunuous us _
20 Feel Height arod

sitire Construction Project Sit€ to be
i) Tarpaubin [ Green Cloth [ Jule St

activity is 10 progreg
to cover the loor where a ' FRRRTES;

and two floors below it

Regalar Cleaning of Tarpaulin or Jute S ,

E_tL“‘E.IMmtm_ﬂ@E.PIL‘l_[!'LﬂlEIili_ﬂﬂ_Ms_tE.lﬂl |

i} Loose Soil, Sand, Construction Mﬂt::ﬂa_l:—'a and [Debns -::-_:I‘ ;ﬂn::
kind and gquantity shkould be stored 10 the dt‘!l'llﬂrt:ﬂ.u':{! /
dedicated area, properly harricaded and ally | covered |/

enclosed | protected with tarpaulin.

) Complete Ban on dumping of €on
Debris on Public Roads, Footpaths; pavementsés Open s

iifl  Appropriste dust extraction SyStem with appropriate. A
Pollutinn Control Technology 1o be pr::mdcd, if required.

Super Structure Construction !

il Chutes, Skips and Transfer Point used for dropping / transier
af material shall be enciesed and should be properly operated
and thiaintairied to avoid emission and spillage.

i) Warer Sprnkling and Water Fogging shotld be carried out
during construction and super structure construciion acUvitys
material handling operations, loading as well as tnloading of

i) Eﬁnding. cutting, drilling, sawing and trimming should be
can'i:ud oul in enclosed ares and Water Spnnkling and Watet
Fogging to be used,

W)  Mixing and manual bathing of concrete at the site should be

avoided. l'!t.lh\fm'-:'r. in unsavoidable circumstances, it should be
dong in an-enclosed [ confined ares

tﬁ' I'“"Inﬂ 'Di IEU-E-IE'HEJE f'l:l!‘ FI.E HT{-'I]' Ehn-uhu! hﬂ.' L|.|'||-.|1.'1-1-I-il‘-'-‘-” i1t

ad the periphery gf
Sheet of more than

mandatorily used

My c|:||151rl|{'.1:nn

heet Lo be undertakern.

atruction Material and

ﬂl‘lﬂ-mi‘-ﬁf confined prep,

iruction dehris & rrying construction _1.111!1:-:__1_‘_151_{'11.@

Rt )| o lehigles) ;
T Rl Lt F 3 arcmi l
sihawn i should |-.|l misos; velicle movement should B¢

ek © e IR L o T
! ¥ iy i LA g
ho lixdd rouie |:II1.IJH.]I'..|.- Ixp s kg i

Iy -:ﬂj“mﬂm WiAliry o g hird top and regulally
AT vebichen whauld |
1
B I'-I_'I-I‘-I-'ll:lﬂ:rﬂ. ol lhnml,u.',hly clonned nfyer pnloading of
AN wehiglon enrig
ﬂlﬂlﬂnlil II'Tui_.q. m'._"ﬁ“ﬁ_ln_n_lmqm Shotild I

W0 LG eanupe oy L Fally eovered and
LA hﬂﬂmu-hir,téu _II'l'-rm conatruclion material or
i reherne during Lenrsportation

debirls e
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A vehicles cn :

Pl ey B . meducrly, ohas,

'3: BT b e, cate [PUC) and shall prodoce 1t

I vehicles carrying ma

:ﬁnnﬁr S !‘p:l]igg E:::lﬂﬂ;];::iiﬁhc Ioaded in proper

M:Titi?ait:l? and “ﬂlﬂﬂﬂlnﬂ of material, two level tyre washing
5‘ be provided at all exit points. The waste water

generated  shall be collected and treated j reused in

~ constructien process before disposal.

vii) € & D Waste penerated within the premises | site of work

-.ihﬂli be transported to the designated unlpading site strictly

RS, pm' the BMC approved C & [ Waste Management Plan.

; ‘ﬂﬁﬂ:r mild water sprinkling - Erush:ng. Broomingand

' 1z Shﬂ'ulld be und-:rml-u:n oTl da.li}*

mg ta be carried out at Enuy & E:m ol Gate and

oads for removal of Dust,

i, VRSN SWEERing be carried out at Dust Laden

leEE‘:.

unpamd surfaces and areas with loose soil should be

ately water ﬁp;:':nklr:d

vecn Walls. Screens, Other Vegetation Barriers and

sther innovative dust minimizing technologies.

Set (if instofled) 1o be complied with CPCB {MPCH
i 11‘ _possn‘h'n: Tltmpnm.rf Power Supply ‘connechons

g Environmental Clearance shall carry out
it Air Monitoring every fortnightly from

TE: m j;r:vﬁm open  buroang.

! ,i‘ or Waod Products from Construction
¥ thl:m':u:pqaed ofl in scientific manner
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On failure of compliance, Warning Letter 1o be issucd to Project
Proponent for reetification / complinnce within a weak.

Pursuant 1o the Warning Letter if the contractor fails to comply or
show negligence towards adoption and enforcement of guidelines, then
further Penal action as per provisions of MMC/ MRTP Act including
Issuing stop work notice shall be initiated.

Ihe concerned - Assistant Engineer (Building Proposal) shall co-
W%ﬁﬁt ?_i:ﬁl_:::gr‘ht!d- Assistant Engincer 1El'ul[ﬂing-ﬁ. Factary] af

ChiefEngineer
(Development Plan)



Regional Office

Tender ID

Name of Work

Time Allowed

Procurement Type

Type of Work

Estimated Cost(INR)

Last Date & Time of
receipt of Pre-Bid
Queries

Email

Bid Submission Closing
Date & Time

Bid Validity Expiry Date

Office Inviting Bids

AE(C)-8

125042

Dismantling & demolition including
disposal of unserviceable materials
and credit of serviceable materials of
distressed/ dilapidated 11 g plus 3
residential building and multipurpose
hall of RBI at Chembur Mumbai

4 months

WORKS

Civil Works - Buildings

X0

04/09/2025 15:00

eenismpd1@gmail.com

06/09/2025 17:00

06/10/2025 17:30

AE(C)-8

Office of Executive Engineer and

Office Inviting Bids

NIT/RFP NO

Subwork/Packages

Tender Type
Bid Type

Category of Tender

Competitive Bidding
Type

Receipt of Queries
through

Bid Validity Period (In
Days)

Tender Notice Type

Designation

Project Region Mumbai - CE cum ED
-Mumbai - EE&SM( C) -2 - AE(C)-8

02/NIT/CEcumED/EE&SM-1/2025-26

OPEN
Item Rate

COMPOSITE,NON-CPWD
CONTRACTOR

NCB

Email

30

Standard Notice Tender

Executive Engineer

Address Senior Manager Il CGO Building Navi Contact Details 8425892989
Mumbai
Email mumeenismpd2.cowd@gov.in
EMD (INR) EMD in favour of Mode of Payment
X 18,00,000 Executive Engineer, NISM Project Division-1l, CPWD, Navi Mumbai DD,FDR,BC,BG
Department User Reqi Mobile Email Designati Certificate Certificate
Name egion Number mai esighation serial No Expiry
NIKAM AJIT KUMAR . . . Executive 26/12/2027
NANDU AE(C)-8 8425892989 ajeet.nikam@gov.in Engineer 18a62da 01:39
. . . Assistant 17/04/2026
Sandeep Singh AE(C)-8 9718687128  sandeepsingh048@gmail.com Engineer 1835599 0059



File Size (in Uploaded

S.No File Name File Description Bytes) Date
NIT for RBI Chembur (Demolition) final 29-  NIT for RBI Chembur (Demolition) final 23487700 29/08/2025
08-2025.pdf 29-08-2025 15:04
S.No Documents Required from Vendor Document Type

Insurance Surety Bond or Account Payee Demand Draft or Fixed Deposit Receipt or
1 Bankers Cheque or Bank Guarantee including ebank guarantee (for balance amount Mandatory
as prescribed) from any of the Commercial banks against EMD CUM PG

GST Registration Certificate of the state in which the work is to be taken up, if already
2 obtained by the bidder If the bidder has not obtained GST registration as applicable, Mandatory
then he shall scan and upload following undertaking along with bid documents.

Copy of receipt for deposition of original EMD CUM PG issued from division office of
any Executive Engineer by EE / AE(P) / AE / AAO CPWD. (FORM A). This receipt shall

M
3 be uploaded to the etendering website by the intending bidder up to the specified andatory
bid submission date and time
4 Letter Of Transmittal Mandatory

Attested copies of Experience certificates of similar works of any Central Govt/ State
5 Government / PSUs or any Government Institutions from an officer not below the Mandatory
rank of Executive Engineer / Project Manager (FORM B)

6 List of eligible works completed in (FORM C) Mandatory
7 Performance report in (FORM D) Mandatory
8 Certificate of registration of firm / company / Agency Mandatory
9 Completion Certificate of the works from an officer not below the rank of EE Mandatory
10 PAN Card Mandatory
11 Undertaking / Declaration about site |n§pect|on (Annexure B) with photographs Mandatory
(optional)
S.No Documents Required from Vendor Document Type

Attested copies of Experience certificates of similar works of any Central Govt/ State
1 Government / PSUs or any Government Institutions from an officer not below the Mandatory
rank of Executive Engineer / Project Manager (FORM B)

2 Certificate of registration of firm / company / Agency Mandatory
3 Completion Certificate of the works from an officer not below the rank of EE Mandatory

Copy of receipt for deposition of original EMD CUM PG issued from division office of
any Executive Engineer by EE / AE(P) / AE / AAO CPWD (FORM A) This receipt shall be
uploaded to the etendering website by the intending bidder up to the specified bid
submission date and time

Mandatory

GST Registration Certificate of the state in which the work is to be taken up if already
5 obtained by the bidder If the bidder has not obtained GST registration as applicable Mandatory
then he shall scan and upload following undertaking along with bid documents

Insurance Surety Bond or Account Payee Demand Draft or Fixed Deposit Receipt or
6 Bankers Cheque or Bank Guarantee including ebank guarantee (for balance amount Mandatory
as prescribed) from any of the Commercial banks against EMD- CUM- PG.

7 Letter Of Transmittal Mandatory
8 List of eligible works completed in (FORM C) Mandatory
9 PAN Card Mandatory
10 Performance report in (FORM D) Mandatory

Undertaking / Declaration about site inspection (Annexure B), with photographs

1 (optional)

Mandatory


https://rbi.org.in/documents/d/rbi/nit-for-rbi-chembur-demolition-final-29-08-2025_compressed

S.No

S.No

Cover Name

Single Bid

Bid Opening date
06/09/2025 17:30

File Name

125042-1temrateCPWDSCHEDULE1.xIs

View Details

View Action

File Size(in
Bytes)

50688



Enquiry Particulars

Regional Office AE(C)-8
Office Inviting Bids AE(C)-8
Tender ID 125042
NIT/RFP NO 02/NIT/CEcumED/EE&SM-1/2025-26

Name of Work

Dismantling & demolition including disposal of
unserviceable materials and credit of serviceable
materials of distressed/ dilapidated 11 g plus 3 residential
building and multipurpose hall of RBI at Chembur Mumbai

Subwork/Packages

Time Allowed 4 months
Tender Type OPEN
Procurement Type WORKS

Type of Work

Civil Works - Buildings

Category of Tendered

COMPOSITE,NON-CPWD CONTRACTOR

Estimated Cost 0

Bid Type ltem Rate

Bid Submission Closing Date & Time 06/09/2025 17:00
Bid Validity Period (In Days) 30

Bid Validity Expiry Date

06/10/2025 17:30

Tender Notice Type

Standard Notice Tender

Competitive Bidding Type

NCB

Tender Inviting Authority Particulars

Office Inviting Bids

AE(C)-8

Designation

Executive Engineer

Address

Office of Executive Engineer and Senior Manager Il CGO
Building Navi Mumbai

Contact Details

8425892989

Email

mumeenismpd2.cpwd@gov.in

EMD Details

EMD(INR)

EMD In Favour Of

Mode of Payment

Rs. 18,00,000

Executive Engineer, NISM
Project Division-Il, CPWD, Navi
Mumbai

DD,FDR,BC,BG

Bid Openers

Certificate

Certificate

Department User Name Region Mobile Number Email Designation el N Expiry
NIKAM AJIT AE(C)-8 8425892989 |ajeet.nik [Executive 18a62da 26/12/20
KUMAR NANDU am@gov|Engineer 27 01:39
in
Sandeep Singh AE(C)-8 9718687128 |[sandeep |Assistant 1835599 (17/04/20
singhO4 |Engineer 26 00:59
8@gmail
.com

Tender Documents

File Name

File Description

File Size (in Bytes)

Uploaded Date




1 NIT for RBI NIT for RBI 23487700 29/08/2025 15:04
Chembur Chembur
(Demolition) final |(Demolition) final
29-08-2025.pdf 29-08-2025

Mandatory Documents Details

S.No Documents Required from Vendor Document Type

1 Insurance Surety Bond or Account Payee Demand Draft [Mandatory
or Fixed Deposit Receipt or Bankers Cheque or Bank
Guarantee including ebank guarantee (for balance
amount as prescribed) from any of the Commercial
banks against EMD CUM PG

2 GST Registration Certificate of the state in which the Mandatory
work is to be taken up, if already obtained by the bidder
If the bidder has not obtained GST registration as
applicable, then he shall scan and upload following
undertaking along with bid documents.

3 Copy of receipt for deposition of original EMD CUM PG |Mandatory
issued from division office of any Executive Engineer by
EE / AE(P) / AE / AAO CPWD. (FORM A). This receipt
shall be uploaded to the etendering website by the
intending bidder up to the specified bid submission date

and time
4 Letter Of Transmittal Mandatory
5 Attested copies of Experience certificates of similar Mandatory

works of any Central Govt/ State Government / PSUs or
any Government Institutions from an officer not below
the rank of Executive Engineer / Project Manager

(FORM B)
6 List of eligible works completed in (FORM C) Mandatory
7 Performance report in (FORM D) Mandatory
8 Certificate of registration of firm / company / Agency Mandatory
9 Completion Certificate of the works from an officer not |Mandatory
below the rank of EE
10 PAN Card Mandatory
11 Undertaking / Declaration about site inspection Mandatory

(Annexure B) with photographs (optional)

Eligibility Documents Details

S.No Documents Required from Vendor Document Type

1 Attested copies of Experience certificates of similar Mandatory
works of any Central Govt/ State Government / PSUs or
any Government Institutions from an officer not below
the rank of Executive Engineer / Project Manager

(FORM B)
2 Certificate of registration of firm / company / Agency Mandatory
3 Completion Certificate of the works from an officer not |Mandatory
below the rank of EE
4 Copy of receipt for deposition of original EMD CUM PG |Mandatory

issued from division office of any Executive Engineer by
EE / AE(P) / AE / AAO CPWD (FORM A) This receipt
shall be uploaded to the etendering website by the
intending bidder up to the specified bid submission date
and time




GST Registration Certificate of the state in which the
work is to be taken up if already obtained by the bidder If
the bidder has not obtained GST registration as
applicable then he shall scan and upload following
undertaking along with bid documents

Mandatory

Insurance Surety Bond or Account Payee Demand Draft
or Fixed Deposit Receipt or Bankers Cheque or Bank
Guarantee including ebank guarantee (for balance
amount as prescribed) from any of the Commercial
banks against EMD- CUM- PG.

Mandatory

Letter Of Transmittal

Mandatory

List of eligible works completed in (FORM C)

Mandatory

PAN Card

Mandatory

Performance report in (FORM D)

Mandatory

Undertaking / Declaration about site inspection
(Annexure B), with photographs (optional)

Mandatory

Tender Covers

S.No

Cover Name Bid Opening date

Dependent Cover Name

11

|Single Bid 106/09/2025 17:30 |

Single Bid

S.No

File Name

File Size(in Bytes)

11

1125042-ItemrateCPWDSCHEDULE1.xIs |50688
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